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Yhe issue involved in this case ig thatf the

P
Q
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is originally posted as Programme

R o applicant
T - B

o,

Execytive \from  25.02.2005.The applicant’s

&'b P o . : grie\rfnce is that as per seniority list the Respondent
No.5 has been romoted on adhoc basis in the year
- | 2002and the benefit was given to the applicant
\ subsei;uently in 2085. The specific averment made

by the applicant is\that the said seniority ligt

o T

respoﬁdent No.5 has beégn shown ab(;ve in seniority
position of the applicant\The applicant was placed
. " above the respondent No.§ in the zonal seniority
| published 28 0n30.09.98 on\ the basis of rank in
panel of SCC in terms of meril list. The Respondent

No.S iunior to the applicant whas promoted to the
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cadre of Programme Executive on adhoc ba¥y

ignoring the promotion of the applicant. The

Respondent No.2 vide impngned safellitsmessage

dated 25.02.06 (Annexure 1%) zonght to revat the
adhoc promotions  to the post of Transmissing /

SN
Executive including the applicant. In the said order

cadre of\ Programme Executive on adhoc basis
ignoring the ;Snfomotion of the applicant. The
Respondent \No.2 vide impigned satellite measage
dated 25.02.06 (Annexure 12) sought to revert the
adhoc promotipns  to the post of Transmission
Bxecutive including the applicant. Tn the said order
it has also been clarified that who were promoted on
adhoc basis on or before 31.12.2004 will c(mtin;xe
as Programme Executjve.

I have heard M M.Chanda leamed counsel
for the applicant and Mr) G. Baishya Sr. C.G.S.C.
for the Respondents. Whey the malter came up br
hearing the leamed counsel for the applicant las
submitted that an identical matter in 0.A.No.7! of
2006 is pending before this Trjbunal and thesaid
O.A. admitted.

Application is admitted. [ssme notice on the
respondents.

The counsel for the Respondents has

subm iltted that he would like to take }nstru tions.

P e 32 - e Bl
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224 124060 cadre of Programme Executive on adhoc basis
- R ignoring the promotion of the applicant. The
Respondent No.2 vide impﬁgned'sateliite message

_daied 25.02.06 (An.né';-(ure" 12) sought to revert the

adhoc pro_inotioﬁs to the post of Transmission‘

" Executive ixi'cl%zﬁing the applicant. In the said order
it ha also been clarified that who were pfo;awoted on
adho‘c\ basi‘swcn' t;r"befmj'e 31.12.2004 will continue
as Progfamme Executive.

| 1 ha\,.fe heard Mr{M.’Chénd# learned ‘cau;*;sel ‘
o ' S o dor thebapp}icant and Mr. G. Baishya Sr. CGS.C.
B o ;‘or_ h?ﬁe Respondents. When the matter came up for
;xeafi:}g the leamned counse! for the applicgnt has
Sﬁbmittgd‘t‘hat an identical matter in O.ANo.72 of
' (_-f&. Corpuy Ov% : | | 2006 is pending before this Tribunal and the said
O.A. admitted. |

Application is admitted. Issue notice on the

respondents.

Notea s ovidey Gend Lo

_D’/gg‘fc-l[f\am Jéﬁo«f J/W/‘/t'”’ﬁ”

%b ey 3% ' e }&( \ submitted that he wounld like to take instructions.
- 65 zﬂ%—g | |

4/19 PO’S/(, aWtd( an/to]#f v R-2 Post the matter 8.2.07.

W /_{9 Fee el Wb/ i/% By way of interim order, it is ordered that

W no adverse action prejudicial o the interest of the

(? //(/0’_ CO O '(—c ¢ A, applicant will be taken by the respondents till the

'

110 F
"7”!“’, (D/L: 1(71”0“7:,

The counsel for the Respondents has

next date of hearing.
Vice-Chatrman

Im

O Syl pepoyt
/S UNYS Sy |
_ C 8.2.07. Four \weeks time is granted to (S

S ‘ counsel for
Fr2 0  statement..Post”

ordershall continue.
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Contempt Petition N
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Apl)licant(s)ol::{(l:l????gnooncooo e s c e s CceE OO0 a0 080 O0G |

' Ll CO/}’/’I/?D/ﬁ beinn :
Resp()nuent(s) ".....ﬂﬁbo.ﬁ.'..0.........0000".35

advocate for the Applicant(s . Mr.M.Ghanda MreS.Nath -« Mrs,U,butta

Advocate for the Respondent(s) .@%Qslﬁi&h}!&. SLeCeGeSeCe,
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~Brder OF the Tribunal

Wotcs of the Registryp Date L. COrder DL e e
% 221206,  The issue involved in this case is that the
i

?pplicant is originally posted as Programme
i}lxecutive from 25.02.2005,;']’}15: applicant’s
igz~ie\r,c;rxa‘.e is that as per seniority list the Respondent
];:Io.S has been prometed on adho;c basis in the year

i

b iOOZm}d the benefit was given fo the applicant

t

s;xbsequently in 2005. The specific averment made

By the a;iplicant is that the said seniority list

'f réspondent No.5 has been shown above in seniority

position of the applicant. The a;aiplicant was placed

.above the respondent .No.S in the zenal seniority

piblished as 0n30.09.98 on the basis of rank in

p;’}nel of SCC in terms of merit list. The Respondent
N%).S junior to the applicant was prom oted to the
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- | 12.9.07. ' Counsel for the applicant wanted V
b L time to file rejoinder. Let it be done. Post
B -4 the matter on 4.10.07. Interim order shall
™\ 2. O\R‘?‘T ' \ ‘ . v o7 5 g

continue.

i “ e . o i
‘ : * Vice-Chairman
04.10.07 Call this matter on 16.11.07 awaiting

! 0\ ° ‘—% , . _ rejoinder from the applicant.
Zm Monoranjan Mahanty)
Member(A) Vice-Chairman

) o _ , %/6/, © case. Call this matter on 6% December, 2007
for final disposal. Rejoinder if any, be filed by

Rﬂﬂ—o F anolis. Mﬁ/" 30t November, 2007.

'-‘ % " (Khushiram)

TR e

L

Wed 06122007  Call this matter on 17.12.07 °
R o alongwith O.A.N0.72/2007. '
E ; |

Wr - . " (Khushiram) (M. R. M;:»han
' | Member (A} Vice-Chairman
Wi, b Lol nkm
(%fﬂ 17.12.2007 Mr.M.Chanda, leamed counsel for

the Applicont is present. Mr.G.Baishyq,

RQ—TO 1 ol MJ//L learned Sr. Standing counsel for the Union
hid of Indiais dlso present.

— %72'@7! e Call this matter on 30.01.2008 before” ™

the Division Bench.

R%D \n Kan mﬂ”{‘ ) | |
- ' : (M.R.Moanty) .

e

Z/___‘ ' Vice-Chairman
O SR /ob/
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o 88.07. Four weeks time iz granted to the

.4 on 2P 2.
o 87 l, ‘frC 4 a1, counsel for the respondents to file written
J’*@ 1 statement. Post the matter on 9.3.07. Interim

W}h@ : P “ " -grder shall continue.

(oF - | | | |
éﬁ(vt e ' . - Vice-Chairman
s m |

TR LD e

Wricten statement has not been

» 09.03.07."
Nb oole\ 7% L,%m | . i )
¢ o riled. ¥Four weeks time is granted
o to rile reply statement. post the
!a- ) ’ : . — .
: : matter on 12.4.07, Inter
=507 i 1 im order
shall continue,
B o vice-Chairman
(}Ttﬂav é%w?/g./eqk o ST
11,5.07, 2t the request xhe of learned cou
advoc %'O{L,Q%ﬂ\ : : ' sel fcr the respondents three wecks ti

is granted tc file written statement.

. post the matter on 13.6.07a V

. , - 1m : ‘ ' Vice=-Chairman
Ne wwls tyns been .
W o . | A
—Zzy 13.6.2007 Mr. G. Baishya, learned Sr. C.G.S.C.
e S ;~ | wanted further time to file reply statément.
N L | ' Three weeks’ further time is allowed.
b : '
A Wit s Ega'v\ ' Post on 17.07.2007. Interim order
S Lee s | S . o
shall continue till such time.

%ﬂ» | o | - }/

Ovole~ 0#‘ 13 /é/ o7 Vice-Chairman
V‘MMA-’VZ» Lo Sootn /ob/

e parhies .
7 { 07' _ 17.7.2007 Four weeks further time is granted
to file written statement. ~
wls wot Wl . Post on 16.8.07 for order. Interim
/-?__ order shall continue.
1630 | L//\

Vice-Chairman

Eroler oM. 1//?/0 |

-(77401’7/ 1o \_,&"—9 ’i
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09.05.2008 Call this matter on 06.08.2008, ~

p _y
%ﬁhiram) \

{M.R. Mohanty)
Member (A} Vice-Chairman

nkm

c e e 06,06,2008 - -HeardMr M. Chanda, learned Counsel
' %:’5%‘ " appearing for the Applicant and Mr G.

B o | ~ Baishya, learned Sr. Standing Counsel for
the Union of India, in part.

Call this matter_on 31.07.2008 for

nl : {'vxdhuv ’h@)f - 'fuf'therhearing.
ek o | |

™ (Khpishiram) - (M.R. Mohanty)
' Member{A) Vice-Chairman
3 Y6 B nkm . |

e | 31.07.2008 On the prayer of Ms.U.Dutta, learned

\ - counsel appearing for the Applicant, hearing
of this part heard matter 'stands adjourned to |
be taken up on 29.08.2008.

R“j’v\‘dkm W)“}V |
SN V1A

Mr. G. Baishya, learned Sr. Standing
Counsel appearing for the Respondents is

T | ‘present.
O/{? !S 'D (z +

Call this matter on 29.08.2008.

| (Khushiram) (M.R.Mohabnty)
Member{A) Vice-Chairman
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29.08.2008

0 Wle L.
@/\29 Rﬁa;mw‘(ﬁ Z’?M

,/ 9.9' O %‘ further hearing. ‘j”
=l
, (M.R.Mohanty)
Member(A) Vice-Chairman
P8
22.09.2008 Call this matter on 11.11.2008 along
Qoo oo o aurt o ~ with H.A.No.72 of 2006. 5
i LL(L(j S~— ' /.5—":‘
2z (S.N.Shukla) (M.R. o}%anty}
Wg Im Member(A) Vice-Chairman
11.11.2008 Mr.M.Chanda, leamed counsel for the -

T\)f"ﬁf'c A ofl@ ';w/f
&W’?

T

19 \\“935

fob/

P \
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Heard Mr M.Chanda, learned |
counsel appearing for the Applicant and
Mr G. Baishya, learned Sr. Standing
counsel appearing for the Respondents‘
further in part.
On the prayer of Mr G. Balshya
learned Sr. Standing counsel (who wants -
~ to obtain up to date instruction on the
matter pertaining to Respondent No.7),

/ Call this matter on 22.09.2008 for

Applicant is preSer’ﬁ. Mr.G.Bdishya, learned Sf.i‘

-Standing counsel for the Union of india is

dbsent. Mr.M.U.Ahmed, leamed Addl. Standing
counsei - a prayer

Mr.G.Baishya for adjournment of the case.

makes on behdf of

Cadll this on 20.11.2008 for hearing.

(S.N:SHUklq)

{M.R.Mohanty]
Member {A) Vice-Chairman
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22.05.2009 Mr.G.Baishya, learned Sr.Standing ‘

Counsel appearing for the Govémment of India -
makes a statement that this case has been
asked to be transferred to the Principal Bench.

Mr. M. Chanda, learned counsel
appearing for the Applicant states that he had
instructedns from the Applicant that the
Applicantv of this case made a prayer to the
Principal Bench for liéu'ansferring the case to
Guwahati Bench,

in the aforesaid premises, counsel for
both sides should verify the matter and
intimate thc exact position by the next date.

Call this matter on 01.07.2009.

/

(N.D.Dayal) (M.R.Mohanty)
Member{A) ' Vice-Chairman

01.07.2009 = Call this Division Bench
matter for hearing on 21.08.2009.

(M.R.Mohanty)
Vice-Chairman

21.08.2009 - Heard lcarned counsel' for the parties and
perused the materials placed on record.
For the reasons recorded separately, this case it

(Manoranjan Mohanty)
-~ Vice-Chairman

/ob/

wk odo

atd 3503 (on 7R /06 5. 3is f06)
ed G Y D sechiom dov Lsing

T b Applicanls 2 Roopolls Sy Ragel pot
Free copiy ( Jodn side m%cgm

&%M DINO. —
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v - o e o e 20011.2008 8 On the 'prayér of learned counsel

T T PP appearing for both the parties, call this
G g e mattéron 07.01.2009.
T P T ST SR V)
-
vt oo oo {S.N.Shukla) . (M.R.Mohanty}
Im ' Member(A) Vice-Chairman
. (1] 14 '
i i

" 07012009 "' Mr  MChanda, learned

counsel for the Applicant and Mr G.

v . o A R T PR R
' Baishya, learned Sr. Standing

counseil for the Respondents are
present.

!1 AR NP T PR H o )

! s, - Call this matter on

i ] eI i i fly _f A . '

IR on‘mnles, maf .

S ) é’ 16.02.2009 for hearing. :
INPIR g /jf

. {M.R.Mohanty )
21,3.09 , ‘ Vice-Chairman

Pg -

/[-Xﬂ’af bBoooorn V\cﬂ—*ﬁ‘f""%’m'

%"M%M _ | | /S W/.,Q,Q,?_l

I'd

Wt .. .. -01.04.2009 Cali this matter on 22.05.2009 for hearing.

(M.R.Mohanty)
Vice-Chairman
/bb/

‘
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/ s CENTRAL ADMINISTRATIVE TRIBUNAL 4
- GUWAHATI BENCH - {/ -

Ongmo! Apphcohon Nos. 72 & 315 of 2006
Date of Order: This, 1he 21¢ Day of August, 2009
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE SHRI M-.'K;CHATURVEDI. ADMINISTRATIVE MEMBER

Shri Samuel Z. Hrangate
* - Working as Transmission Executive
Office of the Station Director
All India Radio, Prasar Bharahi
Broadcasting Corporation of India
Aizawl - 796 001. . :
... Applicant in O.A.72/2006.

Shni La|ne|kung Khobung.
Working as Programme Executive (Ad hoc)

AIR Aizwal, Mizoram-796001.
: ... Applicant in O.A.315/2006.

By Advocatest - Mr.M. Chanda, - Mr.G.N. Chakrobor‘ty Mr.S.Nath - ‘& A 1
: Mr.S Choudhury in both the O.A.s. ' i -

- Versus-

1. The Union of iIndia . .
represented by the Secretary
to the Govemmient of india
Ministry of Information and Broodcoshng
New Delhi.

2. The Director General
- Ali India Radio, Prasar Bharati
Broadcasting Corporation of india
Akashbani Bhavan, Pariiament Street
Mew Delhi - 1.

3. The Deputy Director General (NE) :
All india Radio, Prasar Bharati o ' |
Broadcasting Corporation of india

I Guwahati.

The Station Director
All India Radio, Prasar Bharaﬁ




‘%

Broadcasting Corporation of India
Aizawl ~ 796 001, Mizoram.

5. The Station Director
All India Radio, Prasar Bharati
Broadcasting Corporation of India
Shillong.

6. The Station Director
Prasor Bharati (Broadcasting Corporation of India)
All India Radio
Aizawl.

7.  Shn Lalzidinga Renthlei
Programme Executive
All India Radio
Lunglei, Mizoram.
... Respondents in O.A.72/2006.

1. The Union of india
represented by the Secretary
to the Government of India
Ministry of Information and Broadcasting
Shastri Bhawan ‘A’ Wing
New Delhi - 110 001.

2.  The Director General
All India Radio, Prasar Bharati
Broadcasting Corporation of India
Akashbani Bhavan, Parliament Street
New Delhi - 1.

3.  The Deputy Director General (NE)
All India Radio, Prasar Bharati
Broadcasting Corporation of India
Guwahati-3.

4. The Station Director
All India Radio, Prasar Bharati
Broadcasting Corporation of India
Aizawl - 796 001, Mizoram.

7. Shri Lalzidinga Renthlei
Programme Executive
All India Radio
Lunglei, Mizoram.

By Mr. G. Baishyq, Ad% N
: R
. <./ "\ SA

b2 2 220 22 2 2 2

. Respondents in O.A. 315/2006. G



\ O.A. 72/2006 &

O.A. 315/2006 .
o ORAL ORDER

21/08/2009
MANORANJAN MOHANTY, (V.C.):-

Heard MrM.Chanda, .lecmed counsel appearing for
Applicants of both these cases and MrfG.Baishya, leamed counsel
_appearing for the Broadcasting Corporoﬂon. of India/Prasar Bharati/All

India Radio,and perused the materials placed on record.

-

2. : | Both the Ap_r.pliqdnfs are Transmissioh Executives. Tﬁéy’ were
given ad:hoc promofions as Programme Executives. When the gradation
list was revised, they faced reversion from 1hé said ad hoc promotion. On
the sirength of the interim ord_ers of this Tribundl, fheyf are, however,

continuing as Programme Executives.

3. ‘The Applicant of O.A. No.72/2006 previously opproqg:hed this
Tribunal chdllenging the gradation list gnd the said case was disposed of
when the Respondents restored his position in zonal level gradation list .

with assurance to rectify his posifion in the all India seniority fist.

4. During pendecy of these two (present) cases, the
Respor_)dents have granted ad hoc promotions to the Applicants by an
order dated 31.07.2009. A copy of the said order dated 31 07.2009 has
been produced by Mr.G.Baishya, leamed counsel for the Respondénts. it

appears from the copy of said order dated 31.07.2009 thoi the name of |
¥ Codthe Applicant of O.A.No.72/2006 has been placed at SI. No.37 and the

N
2 . -
iz, name of the Applicant of O.A. No.315/2006 has been placed at Si. No.91

~ &fthe persons granted ad hoc promotions as Programme Execiﬁve%
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5. - in these two Originadl Applications one of the prayers (of both

the Applicants) is to grant them promotion (to the rank of Programme
Execufive) on ad-hoc basis. fill éonsideroﬁon of their case for regular
promotions to the said post.r Ndw that, ad hoc promotion has been
granted (by jhe Respondents) to the Applicants vide order dated
31.07.2009 (supra), the main prayer to grant ad hoc promotion to the post
of Progrorhme, Executive has been dllowed by the Respondents during
pendency of these cases. The other prayer (of the Applicants) to grant
them feg‘ular brdmoﬁons, on the basis of all India seniority, on}y remains to
be considered. MrM.Chanda, leamed counsel appearing for the
Applicants states that the ad hoc arangement, in the post of Programme
Executive, is going on since 2002 and, as a result, the chance of next

promotionis also goinfto be affected.

6. - Mr.G.Baishyq, _Ie_omed‘ counsel  appearing fqr the
Respondents states that it will take some time to grant regulor_promoﬁon
to the post of Prog‘r_omme Exgcuﬂv_e on the basis of all India s'enioriiy;
because of lifigations, touching the issue in question, are pending in
various Benches of this Tribunal and in some other Courls. By kéeping his

submission in mind, we_grant six months time to the Respondents to

copnsider the case of the ‘Applicants (and other similarly placed

Iransmission Executives) for their requiar promotion to_the post of
Programme Execultive. It is necessary to expedite the matter (at the level

of the Respondents); because -the Applicdnts (and similarly pldcec‘:lw

o P .dm;,;.\-\_
Transmission Executives) should not be dllowed to suffer for in?feﬁ{pﬁe S
. } , A

period as ad hoc Programme Executives. Respondents should k’\:epﬂm ’

S Svgy

\-

mind that ad hoc arangements for years are being made to maf.



posts of Programme , Executive; which is not a hedlthy personnel

management.
7. - Subject to the above qbservoﬁons and directions, these two
cases are, hereby, disposed of. - g O
/)2/ s T | M.R. Mohanty
. Vice Chairman
- | o S
. TRUE CO, ~© . MK Chaturvedi
y. ST o " Member ()
/ M&\ |
9P ':}%ﬁn?:& e T
e
@] minj t ,
ﬂaTﬁTg:ISt:a l\:e Tribun.

Guwahatt Bener,
an t-”G'J"/”“;‘A',“.ﬁ



R AU S S Wi Ty .
Coiiial v e ctine T band S A(
"3 s "_4’.:'1 \_
THE CENTRAL ADMINI "‘”"2*;{*3 VEIRISONAL

g %“;t: Peﬂch
CUWAHATI BENCH: ¢ Wie’\f HATT

oo -~ -

{An appiication under Secnon 19 of the Administrative Tribunals Act, 1985)

i OF DATES AND SYNOFPSIS OF THE APPLICATION

23.10.1989-  Applicant was initially appointed as Transmission Executive
through Staff Selection Ceinn“a“_"ien and belongs to 1989 batch of
the 55C

(o
[
o]
&
o
L
(X&)
(7%}
[]

20.09.2006-

al. All India Ra .1' (fo_ ‘_h It R)p "_?_'__ d_ aﬁa.l
1 _s

1
tist resnondent No. 5 has been shown ahave in senior fv nnerh(m nF

the applicant in violation of ruie of seniority. (Annexure- 1)

Applicant was placed above the respondent No. 5 in the zonal

srr:r‘sri;;; published as on 30.09.9¢ on the basis of rank in panel of
55C/in terms of merit list published by the S5C. (Annexure-2)

Applicant submitted a detailed representation addressed to the
respondent No. 2, wherein he has stated that junior has been placed
at 81 No. 370 in the draft all Tndia eligihility list and he has heen

i\u-l\

placed at 51, No. 37 {Annexure- 3)

Station Director, AIR, Aizwal forwarded the represeﬁtation of the

applicant. Annexure- 4)

[ \ORR & JRPNOR P SN S T DRE SIS T L S L.L'L" PIURNTNY Sy § SRS R P,
dij FLILVALIL BUDLIUUEG .i.'cEPLEb Liled iUl 11T i:. Wil bidiiiie IiEsHaKe in
the draft all India eligibility list p .epared earlier but no action was

tuken to correct the seniority Pusuiun of the applicant.
’ { Annexure- 5 and A)

Govi. of India, D.O.P.T issued OM dated 03.07.86 wherein the
principle of defermination of seniority has been laid down

( Annexure-?)
As per the recruitment rule next avenue of promotion of the
applicant is to the cadre of Programme Executive. (Annexure- 8)
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2003- Eeaguud 1t No. 5, j‘ﬁl‘ii\’)i" ic ﬂ‘u‘;"g BEET u:‘:;nw%g PIOLEo oted to the
N |
cadre of Programme Execuhvmomtad\,hmdham ignoring the
i
promotion of the applicant. [¥:3 wxuff--v‘;

2004~ Rﬁﬁpondent No. 5, junior to the appnumt, was again promoted to

i;he naet nr }') rogramme Fvar‘nnvo on ad hnr‘ hacwc f.inﬂnvnro-?ﬂ\!
Post O rodya O A0 N REEIOXUTO-2)

2005-  Applicant was promoted to the post of Programme Executive on ad
hoc basis. {Annexure- 11)

35.02.2006- Office of the respondent No. 2 vide impugned satellite message

dated 25.02.06 sought fo revert the ad }mt promoics o the post uf
Transmission Kxecutive including the applicant. In the said order it
has also been darified that who were promoted on ad hoc basis on
ar hefore 31 12 04 will continue as Programmme Executive

{Annexure- 12)
T‘nat\nn(}nnf-o r‘n’]n rn-nm11rn1ﬂ1hqr\ d&t{_\d {:}1@3.96 d}}:f_“i‘!’f‘d !—l}at

AN r AIAE LT ¥ oaALAs AALLTEA G4 AR

Transmission Execum'e, Production Assistan? and other equivalent
PP . RS SR | i AN T Tarnmsadivra

o ahail
\ul\,‘x,vx.u,a Y LA .l.L\}_l.Lx vl il\v‘b\/ Uj .1_|'L‘5itij_ii_(.iy.§. LRCCAGEVE Shndis

henceforth hold the current charge of Programme Fxecutive

without finandal benefit. { Anmexure- 13)
Respondent No. 5 who is junior to the applicant is not going

o be reveried {rom his ad hoc promoiion since he was promoied

on ad hf_ c ba._:.is prior to amz 04 Ag.mfw;a.m whao is se;i.@: to the

PRAYERS
That the Hon'bie Tribunal be pleased to set aside and quash the impugned
order of reversion issued under satellite message dated 25022006
{Annexure- 12Z) and impugned communication dated 01.03.2006
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assign proper seniority in ihe Drall ali India eligibility list in the cadre of

Transmission Hxecutive for consideration of regular promotion of the
namindiannt in tho cadun of Tasaeammen Tauones .
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Any other rclicf (s) to which the applicant is centitled as the Hon'ble
Tribunal may deem fil and proper.

Interim order prayed for

During pendency of the application, the applicant prays for the following
interim relief

Thai the Hon'ble Tribunal be pleased to direci ihe respondents not to

t to the post of Transmission Fxecutive from the post of

Tt‘{g% the Hom'hie Tribnmnal further be nileaced ta . divect the ORI fclenta
28ial wile TROME DM s 120NIA0 LI RINEE U0 JATADTGT W -LATRORL LT IO IO
T O S R e S o L WO N S B L ST § B T S P S T
[RR1-S G $41 eNGenlyY GL WS \.ifibu. i G }JU&.GL‘.& 1 bitdil 11Ul UE d Gl 1UL Liv

respondems to grant the relief as pr avea for

4
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{An application under Section 19 of the Administrative Tribunals Act, 1985)
—
itie of the case : O.A.No.___D|Y  pooe
Khobung : Applicant,

ersus-
ion of India & Ois. : Respondenis.
INDEX
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1 — | Application 1-20
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O.A. No DY 5’ /2006

Shri Lalneikung Khobung,

«

Working as Programme Executive (Ad hog)

AIR Al,_,wal
MNizoram- 726001,
-—---Applicant.

1. The Undon of India,

Kepresented by the Secretary to the

Covernment of India,

Ministiv of Information and Broadcasting,

Shasiri Bhawan ‘A’ fvii'u

New Delhi- 110001,
2. Thp Director G eneral

All India Radio, Prasar tsnaran

Rmadcaﬁhr” Corporation of India A a

Akashbani Bhavan,
Parliament Siyeet

New Delhi-1.

3. The Deputy Director General (NF}
& i1 s LTy h K k) 1t i
Al hd]a RNaqio, I'rasar pnaran
Rr(mr}« ;g:hnar C aorpora fion of India

Guwahati- 3.

4, The Station Director
' Prasar Bharati (Broad Casting Corporation India)
All India Radio,
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DETAILS OF THE APPLICATION

]

articulass of the order {5} against whick this application is mades:

This application is made praying for a direction upon the respondents to
assign correct all India seniority to the applicant placing him above the

private respondent No. 5 Shri Lalzidinga Ranthlei in the cadre of

Trunsmission Exccutive in terms of Covi. of India’s memorandum dated

22.12.1959 and DOPT memorandum dated 03.07.1986 and to promote the

e LS S8 ~

prouiction of respondent No. 5 with all consequential benefit and further

be pleased to set aside and quash the impugned satellite message dated

25.02.2004 iggued by the Station Director ag well as imnuoned inetricHon

L BRF VY Laa (S asiipiiignen

issued by the Direclor General as on 01.03.2006, whereby il has been

o

ordered for reversion to the post of Transmission kxecutive with

retrospective effects and alse the decision of the Director General to hold

he cusrent charge of Programme Execulive without financial

involvement.

_ Jurisdiction of the Tribunai;

The applicant declares that the subject matter of this application is well

within the jurisdiction of this Hon'ble Tribunal.

Limitalion:

The applicant firther declares that this application is filed within the

Hmitation prescribed under Section- 21 of the Administrative Tribunais

Act 1985,

Facts of the case:

That the appiicant is a citizen of India and as such he is entitled to all the

rights, protectons and privileges as guaranteed under the Constitution of

applicant fo the post of Programme Executive atleast from the date of
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- That your applicant was initially appointed in the cadre of Transmissio

LN

S L

-

Executive in the year 1989 through SSC. He has joined the depariment on
23.10.1989. Be it stated that the applicant belongs ta 1989 batch of the SSC

4 g

ipplicant in the merit list published
the draft Al India chgium list pu‘olish‘-d on 18.09.2006 by the

respondents Union of India in the cadre of transmission executive, the

ed position of law that the seniority 1 of a Central Govt
employee is lable to be determined on the basis of his rank in the

panel/merit list published by the Staff seiection comumission i.e the Govt.

recruitment agency, which recommended the name of the applicant as well
as the name of the respondent No. 5 and other candidates who have been
recommended by the S5C, belonging the 1989 batch. it is categoricaily
submitted that both the applicant and respondent No. 5 belongs to 1989

tatrl AF 3l i 3 anm st and o $~d £ :+ AL
batch of the staff selection commission, who are selected for the post of

Transmission Executive and there after their dossiers were sent to ihe office

-of the respondent, All India Radio and Doordarshan for appointment, and

ic"l‘r\wrz tlﬂr\(r were \1-\%/\1‘01 $ad
L ‘i' IV ﬁ.va LA i./l LTRL.

. v e <
but the ltbfoﬂumi No. 5 joined on 21.09.1989 prior to the

Q.

date of joining of the avvucant in A.LR, but even than such earlier joining

su
in the denartment cannnt alier the geniariiv pnciHnn hat
e denariment (s iifer the v po but

semon saon
= R
‘pirtmtnt 117((_(1 I.J."lL bLIilUl']IV Ui' PllthL lLbPUnﬂLlT'E 1\5\) o dUboOvEe uic

seniority position of the applicant on the basis of initial date of joining in
£t

T ‘ ¥ 3 c
ﬂ\o Aanarimant in 'F conintiiv which ic evident fram Adra:
LR i r-&\.fsu Bl Z LAl AIZ v uv;;r.j TT RLiTli A W ¥ il

violation of Rul
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to the cadre of direct recruitment quota. In the impug_'md draft

All India ;-” gibility sendority st Af fransmdssion axecutive published as on
01.01.2006 by the 5.0, D.G All India Radio, New Delhi. -

{A Copy of dralli ail India eligibility iisi published as on 01.01.2606

is enclosed as Annexure-1).

That it is stated that in the Zonal seniority list published as on 30.09.1998,
wherein the name of the applicant was placed ahove the private

.l.n-. -8t PREe SR s =

Lt ol e Tan mmran] OO f 1 apras of mes]
LeDPUfiu‘dﬂL on the basis of lis rank in the panel of 55C/in tetins ol merit

list published by the SS(,, {herefore seniority list published by the Zonal

nfﬁm) from Hrme i_rg) Hme hag heen righ_iy fived the seniority positio n of the
: shed i the gemiority postbion of
351 LCAL v Ton tmpizrale sacisa e -
a_[;y above the privaie responaeit No.5
(A Copy of the zonal seniority list dated 30.09.1998 is enclosed as
Annéxure-Z).

e i se # o 1 a1 PR a1 : B 1 T f. &1 T 1 LR IS I . 44

inat it 15 staied wal in e m1pugnea LJI"&].T A.Ll mcuaoeugmmty SﬁmOﬂt}/’

list, the name of the present applicant is wrongly placed at 372 whereas
Fars | 7~ £ 1 s 1NN AN FN™

vioiation of the Plji‘lapm laid down in O.M daied 22.12.1959 as weil as O.M

dated 03.07.1986 issued by the DOPT and also in violation o the position of

caninrity 21l along maintained in the Zonal level. T ig per Mﬂ to mention

H vE s H

hasis of comhinad seniarity list of direct recruits and promotees on all India

_____ ST TS SR L OO ARUU: B % o A“"\\T -1
Ddblb DL 1‘2 DMELH I.[ T DUt Thnc dPPﬂtdﬁ’[ dTith inc r\;bponu(.nt INO, O Umol"ig

b
=

+ 3 9]

yublicshed as on 01.01.2006 has been prepared on b ollowing
prndpics;

3 Alivrn mnmimeidicr ~F 2 das PRI W PR RpRgags }-Fey P Ry
(x} R‘C.Ia‘ﬁwc scraoTity Of @ H Direct P\,C.Lm’i'.\.(‘,a V\r.l_!u. ¢ ad \sdutg G Wil
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subsequent lists

(i) Combined seniority list of direct recruits, vis-3-vis pros omotecs will
be arranged in the order of selections and keepir 1g in view the
quota prescribed

{if) . Surplus staff treated as fresh entrants in 1 the new of gamzatmu and
seniority fixed as per date of joining

(iv)  Compassionate appointments are zppom-ed against dirvect recruit

I view of the principle ?avd down in clause no. 1, the applican

who is senior io the private respond nt No. 5 in the panel prepared by ithe
S5C for the 1989 batch, the applicant ought to have been placed above the
respondent No. 5 in all India draft aligihility lst puhlic
sponde . B in al gihilit )

01.01.2006 vide DG, AIR letter no. 1/12/06-SVH dated 18.05.2006, bui in

the impugned order dated 18. 0 .2006, the applicant have been wrongly

.é¥aced at Sl No. 370, huat if #

CRLS s

foliowed, in that e ‘em, the appu cant ought to have been placed at 37

u-/)

instead of 372, hence the present application is for redressal of the
grievanreg of the apnlicant in the mattar of fivation of seniority nagition in

2N Pt sz % AT, 3R e

al} India draft eligibilitv list published as on 01.01.2006,

3

o b PN R A | P LSNP . yeceis aimmed THen £ 11
iiat it is stated that IOAGReGiagiy aner \c;pt 01 ;.ue ﬂﬂyugn&u wratt all

C'

India eligibility list issued on 1809.2006, the applicant submitted detailed
reprasentation to the DG AR, New Delhi on 20.09.2006 wherein the

N

PRUUIT KNS NN ¥ LSNPS | N - i ML FPR | - od ol aem
apiiicant has byeuuua.u stat d'ina Sj\.uuﬁi lms e 1.1 S i tb} LS PN VAV

in the draft ail i’ndm eligibility list an d his name was place{_i at sL. no. 372

applicani in ithe Direciorate Circular dated 28.05.2002, 03.10.2002 and




4.5

lransmission Execuiive published as on 01.01.2004, the applicant was
rightly shown at sl no. 299 and the respondent No. 5 wag shown at sl na
312, again in the all India inter zonal sen "ri‘-.y list p blished t}*uougb

T, VR SR Y T [ TN F I ST T % s v Losa ;e
Guact d_mu PAndss in e matier of s¢ SGOTITY ShOiNii_. I C to ﬁm@ ai‘id

~

submitted the Tepresentation dated 20.09.2006 for red:ressai of his

tation dated 20.09.2006 and forwar

d 28.09.200¢ are enclosed herewith and markad as Ann"’xur"- 3

¢ for Wurumg letter dated 28.05.2006, the StuSon

Director, AIR, ‘Aizwal has furnished a specjﬁc comment as Zonal Head,

while forwarding the applicant's representation to the e&ect that the Zonal
Si:m'oriiy list of Transmission Exccutive has been PILPaILu in accordance

with the merit list brepared by SSC, Guwahati. Therefore it is. quite clear

letter of the Station Director, Aizwal that in the Zonal

RLANFRD 293 szaftz toe2al

f kK
from the forwarding

E

'scxﬁm:i%v iist the name of the dPPﬁLuﬁt 115:1:1\' pmu,q dDUVL the respondent-
No. 5 on the basis ot the panef prepared by the SSC, Guwahati but no

hag heen taken by the resnondente for correction of the ge niority

position of the applicant in drafl all India eligibility list of Transmission

occasion pointed out those frre gumnuea and .Lcyreomltcd for correction of

the ail India eligibility list, which would be evident from the representation



~i

{ m‘ry of the representation dated 01.11.2001 and forwarding lottor

1 b}

5.11.2001 are enclosed as Annexure- 5 & 6 respeciively).

1at the applicant most respectfully beas to state that the Govt. of India,

Depurtment of Pasonned and Training (for short DOPT) vide its office
memorandum No. 22011/7/86-Estt. (D) dated the 3+ July, 1986 has laid
down the rules in respect of consolidated orders on seniority as compiled
in “Swamy’s Estublishment and Administration” which are reproduced

below:-

SENIORITY OF DIRECT RECRUITS AND P'QO VIOTEES

“2.1-The relative seniority of all direct recruits in determined by the
arder of merit in which they are selected for such appointment on
e recommendlations of the UPSC or other sélect‘mg'autlwrity,
persons appointed as a result of an earlier selection being senior to

those appointed ag a result of a subsequent selection.”

1t is clearly evident from the above quoted rules that the seniority

of the applicant shall be decidad on the basis of his orde; of merit in the

-

select list of 1988 prepared by the S5C and shall be senior to those selected
in the subsequent batches i.e. the ﬁatch of 1989 etc, but the respondents
while preparing the draft eligibility list of the applicant along with others
as stated above, vmlatea this rule and prt:pared the eligibility list on the

hasis of date of joining which is conirary to the rules.

(Extract copy of the DOPT's O.M dated 03.07.1986 is annexed

hereto as Annexure-7),

X
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vetantive post of Transmission FExecubive, which the

applicant is holding al present, is a Group ‘C’ non-minisierial non-

gazetted post As per the normal avenues of promotion the applicant’s

I(

next promotion is to the post of Programme Exccutive, which is a Croup
‘B Gazelled post. As per the Recruitment Rules of All India Radio, Lie
Transmission Kxecutives on completion of § vears rpgu_‘ar service in the
grade, arc entitled to get promoﬁon to. the post of Programume Exccutive
As such the applicant attained eligibility for 1115 next promiofion to the post
of Programme Executive in the vear 1998, |

{Copy of the Recruitment Rules is annexed hereto as Annexure8).

' That the respondents thereafter issued another order hearing order No.
65/2003-51 (B) issucd under No. 4 (10) 20

/ s

vherebv 101 Transmission Executives were vromoted to the cadre of
Programme Executives on ad hoc basis for a pengd t0 09.10.2004. In
the said order, Shri Lal Zidinga Renthlei was pxoﬁmm& to the post of
Progranune Executive. This time the case of the applicant was not
considered although his pesiﬁcu‘. is higher in the zonal seniority Lct}

prepared by respondents.
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{Copy o
Annexure-9),

T

That ciue to non-consideration of 1e-manon/ ‘correction of ithe seniority
Dosmon of the applicant in ‘all India draft ehg;lbﬂltv list of the
Transmission Fxecotive. the respondent No. 5 has heen superseded in the
patter of ad hoc promotion vide order-dated 10.10.2003, It is categorically

stated that all India draft eligibility list of Transmission Executive

-

published 25 on m.m.zﬁm and thereafter including the impu ugned draft
chigibility list as on 01.61.2606, the name of the respondent No. 5 has been
placed above the applicant in violation of the principle laid down by the

Govt. of India in their O M dateg

{ 22.12.1959 as well as in violation of
- 4
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respondent No. 5 has been granled undue advanlage in lhe matler of

?I“Gmﬁhﬁﬂ to he Caqre « f l-’rgm'a_mme _"_',_)te tHve in Qﬁper QESSIQR Of the

_________ of Frogramim
claim of the present applicant. Therefore Hon'ble Cowrt be plcased to
direct the r pondents lo assw,n correct semonlv posilion lo the appuganl

pl_‘_a:i. g him above the respondent No. 5 in the draft all India eligibility list

arther be pleased to declare that the applicant tis senior to respondent

the cadre of Programme Executive at least from the date of nmm_otlop of

‘respondent No. 5 with all cons equential benefit.

That due fo such illegal action of the respondents and constant demal of
o1 Lo 5t . 2 s
NC YC DIXagoen 1 bUIll(}nt}f 0 (.. dPPﬂLdIlt dI‘ld }l’lh PIOIIIOhUI'l mlILUf nas

affected his service prospects and caused irreparable financial loss and

CD

her kemﬁrs Finding no other ai.el*lmﬁ‘,fe; the applicant is approaching
this Hon'blc Tribunal for protecton of his legitimate rights and interests
and_ this is a fit case for the Hon'ble Tribunal to interfere with and to
protect the rights and interests of the applicant directing the respondents
to re fix the scnioﬁiy of the applicant in terms of DOPT's O.M dutca
03.07.1986 and promote him accordingly to the cadre of Programme
Executive refrospectively with all consequential service henefits, at least
f'Iom the date of promotion of his batchmates i.c. respondent ’No. 5 with

immediate effect.

That your applicant further begs to say that it would be evident from the

office order No, 103/2004-SI (B) dated 28.10.2004, Wherein various office

3 LU

order of ad hoc promotion to the cadre of Progranmume Executive has been

indicated and it has been stated that such ad-hoc promotion which were
effected from 24.12.1998 to 08.04.2004 has been extended up to 31.12.2004

. . . X \
or il regular incumbents become available or until further orders

whichever is earlier. In the said order dated 28.10.2004- name of



i

' Programme Executive who were promoted on or before 31.12.2004 vide

respondent No. 5 appeared at 8. No. 334 of Anncxurce-I, who is still

continuing in the post of Programme Execulive, whereas e applicant

romoted to the post of Programme kxecutive on ad-hoc basis

vide order No. 18/2005-SI (B) bearing lotter No. 4/2/2005-SI (B) dated

25.02.2005 is now sought lo be reverled lo Lhe post of Transmission
Executive vide Satellite communication dated 25.02.2006, without issuing

any formal order of reversion, while his junior, Respondent No. 5 is

retm'ned on ad hoc basis in the promotional post of Programme Executive.

Be it stated that respondent No. 5 was in fact promoted on ad hoc basis to
the post of Programme Executive, initially vide order bearing No. 4 (10)
2002-51 (B) dated 10.10.2003 (Annexure- 9) for a period of upto 09.10.2004,
which was subsequently extended from time to time pursuant to the
aforesaid order the respondent No. 5 is still working in the promotonal
post of Programme Executive. Be it stated that applicant was promoted to
the post of Programme Executive on ad-hoc basis pursuant to the order
dated 25.02.2006 and till filing of this application applicant is working still
in the promotional post and no formal order has been issued reverting the

applicant to the post of Transmission Executive,

(A copy of the promotion order dated 28.10.2004 and 25.02.2005 and
other comsequential orders are also enclosed for perusal of the

Hon'ble Court is enciosed as Annexure- 10 and 11 respectively).

That your applicant while w working in the promotional post of Pr ogramme

Executive the Head Quarler office, New Delhi ie. office of the Director

‘Generai, ALR, Doordarshan gent a satellite message on 25.02.20086,
whereby ad-hoc promotees including the ap phczmt is now sought to

reverled lo their respeciive post of Transmission Execulive w.ef.
”'4 02,2006, who were promoted. vide D.G, A.LR order No. 17/2005-SB

dated 25.02.2005. In the said order it i fuuhez clarified that

()

.
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Directorate communication dated 03.08.2005 issued under file No.
42/2005-5/B will continue as Progranune Execulive on ad-hoc basis unitil
urther orders. A similar commumication is made on 01.032006 in

continuation of Directorate order No. 14/2006/SIP at 24.02.2006 &le No.

N
P
N
ho
o]

05, wherein it has been direcled thal Transmission Execultive,
Production Assistant and other equivalent categories reverted from the
post of Programume executive w.c.f 24.02.2006 shall henceforth hold the

current charge of Programme Executive without financial benefit in the

=g

ose ad

E;:

station in which

W0C PTOmotees are Nos ted.
On a mere reading of the impugned satellite massage- dated
25.02.2006 as well as the impugned Director General's instructioﬁ dated
01.03.2006 it appears hat in spite of regular vacancies in the cadre of
Programme Executives only a section of the employees who were
promoted vide order dated 25.02.2005 is now sought tb be reverted to
Transmission Executive, Production assistants while other ad hoc
promotees and similarly situated employees who were promoted on ad-
hoc basis on or before 31.12.2004 have been allowed fo continue in their
promotional post with the higher scale of pay, but the ad-hoc promotees
to the cadre of Programme Executive who are promoted vide order dated
25.02.2006 are now victimized due to arbitrary dedsion of the Director
General issued under impugned satellite message dated 25.02.2006 as well
as Director General's instruction contained in message dated 01.03.2005
and it appears from the instruction datt;d 01.03.2006 that the sole intention
of the respondent behind passing of the impugned order of reversion to
deny the pay scale of the ad hoe promotional post as because it is quit
clear from the instruction dated 01.03.2006 that ttmbe ad nm promotees
who are alleged to be repatriated w.e.f 24.02.2006 has been further
directed to hold the current charge of Prumrumme hxe"uuve without
finandial benefit. Therefore it is quite clear that a section of the ad hac
promotées while getting the benefit of the ad-hoc promotional post of

programme Executive but the same has been denied to cther ad hoc

e —
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No.5 in the e of Transmiiss

12

promotees including the applicant following the arbitrary deéision of the
Director General's comumunicated (hrough impugned sateilite meséage
dated 25022006 and Director General's instruction  contained on
01.03.2006. Such action of the respondent is highly arb;trar'y, unfair and
discriminaiory, which violales Articie 14 of the Conslitulion and as such
decision of DUirector (eneral’s mﬁugned satellite megsage dated
25.02.2006 and Dircector General’s instruction dated £1.03.2006 arc Hable to

be set aside and quashed.

A ANN h |

(A Copy of ihe impugned saicllile message daied 25.02.2006 and -

Director Generai’s instruction dated 01.03.2006 are enciosed as

Annexure- 12 and 12 regpectively).

Th»zt it is stated that the respondent No. 5 in fact promotnd vide order
dated 10.10.2003 and as such the respondent No. 5 who is junior to the
applicant is not going to be reverted from his ad hoc promotion since he
was promoted on ad-hac hasis prior to 31.12.2004. The applicant who is
serior to the respondent No. 5 in the cadre of Transmission Executive as
such entitied to continue in the promotional post at least on ad-hoc basis.
More so, in view of the fact that the applicant is senior to the respondent

on Execubive

That it is stated that it appears from the order d:ned 25.02.2005 that large
scale ad-hoc promotiion have been effecied in the cadre of Programme
BExecutive in All India Radio and Doordarshan since 24.12.1998 tiil
25.02.2005 by passing scrics of ad-hoc promotion orders Hime to Hme

employees to the cadre of Programme Executive in violation of the Govt.

instruction. It is a settled position of law ‘1at ad hoc promotion can be

- affecied only on emergent situalion due io adminisiraiive exigency bui it

appears from the instant case that the respondent corporation effecting the

series of ad hoc promotion orders in routine nature without any



- apphicant have acquired a valuable ar
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ministrative exigency but in order to deprive legitimate promotions of

1e eligible employees working in the cadre of Transmission Execulive,

Ll
D
s
D

3
D
-

=

Production Assistant and in other equivalen
applicant attained cligibility in 1998 for regular promotion to the cadre of
Programme Execulive bul il date his case nol considered for regular

promotion rather a device is now made out to utilize the service of the

V]

applicant and other am‘&lanv situated cmployecs to the cadre of
Programme Executive without giving them any financial benefit- or
promoti_ﬁai scale and on that score alone the impugned order date

25.02.2006 and 01.03.2006 are liable to be set aside and quashe

the Iespondt:n‘ts since 1998 @il 25.02.2005 without mai‘u'ng any cffort to

cohvene regular DPC for considering promotion of eligible officers in the
cadre of Progranmme Executive, such action of the respondent contrary to
the instruction issued by the Covt. of India from time to time only on the
matter of ad hoc promotion as well as action of the respondents are also
opposed to public policy. Be it stated that the applicant had attained
c_’iigibi}iiy for promotion in 1996 but 6l daic his case is not considered for
prometion in spite of attaining eligibility. It is categbricaﬂy submitted that
lar

numbers of vacancies are available in the cadre of Programme

IR RS

Y]

arge
Excuﬁ:i_vc since 1998 but the services of the cligible employees are being
utilized on ad hoc basis without conducting regular DFPC and as a result
the A‘ﬁ}_‘\h(_‘(h’ﬁ is deprived of hig reonlar nromoton senioritv and oliothilitv
for {urther promotion. Which will cause irreparable loss and Lﬁjuj'y {o the
applicant. Moreover, in view of the fact that respondent No. 5, who is

junior to the applicant is heing allowed to continue in the promotional

post of Progranune Executive with {inancial benefil even afler passing of

the impugned order of reversion dated 25.02.2006 and 01.03.2006 as such

[ R e S R T £+

of Progranune Executive. Il is also relevanl o mention here (hat his
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SCT \ii Iy in thc 5L le 3 C'ugiLLuL~ i35, IGO0 WGC cadre of LYENEMISSIoN

a 5.02.2006 and

mspnpd_ t No. 5 and as a result th mmpugned order date (

01 032004 ave 13,,1{.’_3.\ 6 be so

2005 arc lis iashed, so far the applicant is

concerned.

h

That it is stated that ad-hoc system of promotion of the applicant without
considering his case for regular promotion since he has attained eligibility

and very much within the mne:cf ”’}T";!dPTahOﬂ, has adversely effacted
the service | prospect of the applicant due to non consideration of his
regular promotion to the cadre of Programme Executive in spite of
existence of large numbere of vacancies Therefore Hon'ble Court be
Pi(_db(_ﬁ to UJIL\I tﬂ(_ ILbPUI'i\.lL'ﬂTb io (.Unblu(_l' tﬂL Case UI m(_ dPPﬂLdnt ’v\'lth
immediate effect and further be bleased to pass an interim order
resiraining the respondents to revert the zpﬂhcap* from promotional post

in %hc cadre of I rogramme Execufive on ad hUL basis 6l consideration of

him for promotion on regular basis to the cadre of Programme Executive,

That your applicant further sub 1 thal the order of reversion has bee

miti
communicated through sateilite message dated 25.02.2006 and 01.03.2006

ol

vt no formal communication or order has boen received by the Station

Direclor, Aizawl and as such the applicam is still holding the posl of

Programme Executive on ad hoc hasis theref are Hon'ble Court be bleased
to restrain the respondents to affect the order of reversion so far applicant

is concerned uii CU.SDOSdl of the OL[QJ.H&I a pphca lion.

That your applicant has no other alternative or scope under the service

law -but to approach this Hon'ble Tribunal - by filing this present

- application for ﬂrotof*bon of hig valuable and legal right and interest.

That Huc nwﬂujg tion is made hona fide and for the cause nf!ughr‘p

-«

odia. ptise
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For that when junior including other employees of the cadre of
transmission executive who were promoted on or before 13.12.2004 are

etained on ad-hoc hasis in the promotional post with higher scale as such
order of reversion passed in Tespec ect of a section of ad-hoc promotee“ that
too with  the sole intention to deny the higher scale is highly
- discriminamr}}, unfair and il]egal and as such action of the respondents is

also in violation of Article 14 and 16 of the Constitution of India.

For that it appears from the D.C’s instrucHon communicated through

Ca

message daied 01.03.2006 ihai ihe decision of reversion of a seclion of
empiovees from the post of Programme Executive (ad hoc) to the cadre
' of

T
ad

t")

ansmission Execulive has been passed only to f"‘n" the higher scal
pay ailached io the posi of Programme Execuiive, whereas those reveried
empioyees further directed to hoid the current charge without financial

bonefit. Such action of the respondents is opposed to public policy and

For that {he decision of the respondents {o promote the e:uc,m}e employees

working in the cadre of Transmission Executive to the cadre of
Programme Executive on different occasion by passing: series of ad hoc
promotion orders since December, 1998 till 26.02.2005 without considering
the cases of the eligible emplo_yees for promotion on regular basis to the
cad ;3?9 aof Prncrmnnm Execubive in cnﬁ‘ﬂ_ of existence of ]1rora number of
vacancies such action are highly illegal and contrary to the imstructions

issued by the Govt. of India from time to time and as a result the applicant
is incurring huge financial loss as well as it causes frrepara}ﬂe toss in his
promotion prospect and on that score alone the impugned decision of the
D.G”;‘ communicated through satellite message dated 25.02.2006 and

11 _03.2006 are liahle to he set aside and quashed.
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5.7

5.8

5.9

For that affecting large scale of ad hoc promotion inspite of cxisting

regular vacancy is conlrary to the Govl, insLruction and public policy.

For: i‘ml ihe impugned decision of reversion conmununicaied ithrough
sateilite message dated 02.02.2006 and 01.03.2006 shall not effect the ad
hoc promotion of the junior of the applcant i.c. respondent No. 5 since he
was prcmu‘)‘uadc on ad hoc basis on or before 31.12.2004, bul ihe impugned
order shall effect adversely the ad hoc promotion of the applicant who is
sonior to respondent No. 5 as such impugned order communicated
salellile daied 25.02.2006 and 01.03.2006 are liable to be sel aside and

qiiashed.

For that applicant has attained eligibility long back in the year 1998 but
the case of the applicant has not been considered for promotion to the

cadre of Programne execulive inspite of large nos. of vacancies.

For that the applicant has been rightly shown senior in the Zonal seniority
list but his seniority position has been arbitrary downgraded in violation
of principles laid down in Govt, of India’s O.M dated 22.12.1959 as well as

DOPT O.M dated 03.07.1986. Hence the position of seniority assigned in

the draft d.l.l India eligibility list is liable to be rectified plading the-

apph('ant ahove the respondent No. 5.

For that seniority and eligibility list on all India basis must be fixed on the
basis of rank indicated in the panel of the S8.C, in other wards on the

asis of (he merit list published by the S5C. Bul in the instant case (he
respondent did not follow the said procedure while preparing dratt all
India eligibility list published as on 18.09.2005,

For that the impugned draft all Tndia eligibility list published by the office

- of the Director General on 18.09.2006 is contrary to the seniority position

rightly shown in the Zonal seniorify list published as on 30.09.1598.

-
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therefore the impugned draft all India cligibility list dated 18.09.2006 is

liable Lo be modified so far lhe applicant is concerned.

516 For that the Station Director, Aizwal specifically stated in his forwarding
letter dated 28.09.2006 that the Zonal seniority list has been prepared
following the merit lat prepared hy the SC. Therefore respondents are
dutv bound to maintain the same seniority position in between the -
applicant and respondent No. 5 in the draft all India eligibility list

published as on 01.01.2006.

5.11 . For that the respond. nt No. 5 have been granted promotion to the cadre of

'S

O
programme’ executive On the basis of iority

wyong scniority position and

- thereby respondent No. 5 ‘superseded (he applicant in the matier of

promotion in the vear 2003, Therefore the applicant i 5. also hﬂpd to

réspondent No. 5 with ail consecluehﬁal benefit.

512 I‘UI t[hit WhLII mL ]UI\IUI UI Tﬂ(; siPPJl(_dI'lY is thi\’ L(j. to \;OIth\IIL o W UII\ in
the promotional post of Programme executive in the higher pay scale,
therefore senior is also entitled to continue in the promotional pod with
higher scale so long junior continucs and as su}ch the app}ican‘t cannot be |
reverted to the post of Transmission Executive following the impu,qned
order communicated through satellite message dated 25.02.2006 and the
impugned instruction dated 01. 03 2006.

513 For that avvlicant being senior to respondent No. 5 cannot be reverted to

the post of Transmission Executive retaining his junior i.e. respondent No.

w

the respondent Ne. 5 in Draft ail India eligibi!__ity hst of Transmission

&
.
ot
=
D
EA
|3
Iy+]
el
=h
IF'—:
N
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T position in the ﬂa:npl nrpﬂa_rpd hv the 55C

igh

at the Hme of his selection to the cadre of Transmission ¥ Execu ive.

Dbt
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For that, respondents are not entitled to continue the ad hoc. arrangement
{or years logether when reg,uiar vacancies are available in Lhe promotional
cadre as such the applicants can_nnf be denied benefit of regular

promotion by filing up the vacancics on ad hoc basis.

For that long ad hoc promotion without taking | any steps for proving

Detaile of romedies exhancted,
-_Lr}."uu L_Iﬁﬁ aP}J it d ics L}I‘t'it hC h (::x'uausted sl}.l. th\. remedles

Miatters not previousiv fiied or pending with anv other Court.

The applicant further declares that he had no previously fded any
application, Writ Pefition or Suit before any Court or any other Authority
or any other Bench of the Tribunal re_garding the subject matter of this

nor any such application, Writ Petition or Suif ic pending

Under the facts and circumstances stated above, the applicant humbly

dships be pleased to admit this application, call for the
records of the case and issue notice to ‘h" respondents to show cause-as to
why the relfief () sought for in this application shall not be granted and on
perusai of the records and after hearing the pérh'es on the cause or causes

that may be shown, be pleased to grant the followin g relief {s):

That the Hon'ble Tribunal be pleased to set aside e and-quash the impugned

order of reversiom dssuced under satellite message dated 25.02.2006

. (Annexure- 12} and impugned communication dated 01.03.2006

{Annexure- 13), so far the applicant is concerned.

/L
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That the Hon'ble Tribunal ! pleased to direct the respondents to allow

C)

-

the appncam lo coniinue Lo the post of l’rogmmme Executive on ad ho C

basis with financial benefit till consideration of his promotion on regular

That the Hon'ble Court further be pleased to direct the respondents o
assign proper seniotily in ihe Drafi ail India eligibilily lisi in ihe cadre of

Transmission - Executive for consideration of regular promotion of the

the applicant on regudar basis to the cadre of Programune Execulive at

least from the date of vacancy, with all consequential service benefits

including seniority and monetary henefit,

That the. Hon'ble Tribunal be pleased to declare that the applicant is senior

¢ respondent No. 5 in the cadre of Transmission Estecutive,

< 1—111\ Unn& qn?{\

iz

fo

Any other relief (s} to which the appl icant is entitled

Tribunal may deem {it and propet,

Interim order praved for

Durmzr pendency of the a y}‘Lt&hO"t the applicant prays for the following

inferim relief: -

-That the Hon'ble Tribunal be pleased to direct the I‘LbPUIIQLIItb not

revert the avnhcant to the post of Transnuqsmn Executive from the post of

?’mgram“lﬂ Executive till disposal of the QOriginal Applicatior



D
[

10.

RAe  jeie | G

<
-

Py
™~

20 WY

That the Hon'ble Tribunal further be pleased direct the vespondents

that the pendency of this Original Appiicalion shall not be a bar for the
asp f;

respondents to grant the relief

BEEC ER FBL BRI RIS BI BN BN SIS IT END PIT VN FIN CEV BIS SV SIP VRS TTATEL SV GBS

Pariiculars of the i.P.O

1.0 No. 3 4 933 22|
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L, Shri Laineikung Khobung, aged about 48 vears, working as
Programme  Exccutive (Ad aac}, Al India Rradio, Aizwal
Mizoram, do hereby verify that the statements made in Paragraph 1
to 4 an'd 6 to 12 are true to my knowledge and those made in

Paragra

nh A ara trize ta mv ‘].an».ﬂ advice and T have not sunnressged
DI Ai.r 12 W B2 . a3 S. WRS Hl'} E.-r 3 F LKWt =N LR e . 8% 4 Fia ATLIN

4

\

any materiai fact.

v
R <

And T sign this verification on this the 47 day of Dacember
y . }_ i Jecembe




General Circulars

’

. 4 o Section : S-VII

Prasar Bharati

) / (Broadcasting Corporation of India)
Directorate General : All India Radio

? Z /VJ /ﬂ\d" New Delhi, dated : 18.09.06
\

Sub : Draft All India Eligibility
1.1.2006 - regarding

No. 1/12/06-SVIi
list ofTREXé, FRRs, FRs and Erstwhile Staff Artists categories (recruited upto Feb 1985) as on

Draft All India Eligibility list of TREXs, FRRs, FRs and Erstwhile Staff Artists categories (recruited upto Feb 1985) as on

1.1.06 have been prepared on the basis of zonal lists reccived from zonal stations of AIR and is available on AIRNET (i.c. air.org.in)

under the heading “All India Eligibility lists of TREXs & Allied categories as on '1.1.06 and other list as Erstwhile Staff Artist categorics
recruited upto Feb 1985”. ‘

(a) The following principles have been adopted while preparing the Eligibility list of TREXs & Allied cadres :-
(i) Relative seniority of all Direct Recruitees will be according to the order on merit in the select list drawn by
SSC/UPSClother recruiting authority. Persons appointed from earlier select list rank senior enbloc to those appointed
from the reserve lists and from subsequent lists..

- (ii) Combined seniority list of Direct Recruits vis-a-vis promottees will be arranged in the order of sclections and

keeping in view the quota prescribed.
(iii) Surplus staff treated as fresh entrants in the new organization and seniority fixed as per date of joining.
(iv) Compassionate appointments are appointed against direct recruit vacancies and fixed as per date of joining.

(b) The 27 list of Erstwhile Staff Artist cate

gories is based on the date of joining and as per the qualifying service
prescribed in their RRs.

2. Rank and Recruitment year of some offi
Dte, the above particulars of these officials for fu
they may send the names of the officials, who wer

cials have not been received. The Zonal Heads are, thercfore, requested 1o send to this
rther necessary action. If rank or recruitinent year of such official not known to them
¢ immediate junior and senior at the time of initial Joining as TREX in the parent zone.

3. All regional DDGs/Zonal Heads/Heads of AIR/CBS/VBS/FM stations & DG:DDG are requested (o dow
from AIRNET and inform the concerned officials to look into it and objections, if any, may be sent to this Dte w
Zonal AIR stations in prescribed proforma attached below. Advance copies and letters w
not be entertained in this Dte. Officials are also requested that they should not compare

should reach through Zonal Head, AIR stations to this Dte latest by 20 Oct. 2006, o
objection to their position in this list.

% o

nload these two lists
ith specific comments of
ithout comments of Zonal Head AIR station will
their position with previous lists. All objections
therwise it will be presumed that they have no

Co B - (S. K. Upadhyay)
R : - Section Officer

To,

ER A

All'regional DDGs/Zonal Heads/Heads o

will be dealt by the following stations Chandigarh:Punjab,Lakshadweep-Kerela, Daman & Diu-Gujrat, Dadra & Nagar Haveli-Gujat -

https://airhq .air.org.in/airnet/servlet'/Sh'_oWD(;)cJum‘e'nt 9/19/2006

IRICBS BS/I‘M stations/DG:DDn/DDKs. The subject matter Union Terfiforics
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General Circulars

Section :
Draft All India Eligibility List of TREXs,Farm Radio Reporters And Field Reporters as on 01.
S. No. Name Date of Birlh| Educational Designation | Date of |Date of appt] Whether Year of
qualification |SC/ST/OB entry into | in the post directly  [Rectt./promoti
Gowvt. as recruited or | and rank No.
service |mentioned in| promoted
column-6 | from lower
grade
1 2 - 3 4 6 7 8 9 10
1 |P.P.Yadav 13.4.50 M.A. FRR 15.8.70 28.5.79 | Promottee 1879
2 - |Sikha Bhattacharjee 1.5.55 M.A. TREX 19.10.79 | 18.10.79 DR 1979 SL-4
3 [Krishna Murari 10.1.49 BA. TREX 11.9.87 11.9.87 Promottee 1981
4 IShakuntala Gautam 30.10.56 M.Sc. TREX 26.7.82 26.7.82 DR 1982*
5 |Rakesh Pahwa 21.1.61 M.A, TREX(G&P)| 23.6.83 23.6.83 DR 1982 SL-1
6 |Nayan Prasad 10.31.59 B.Sc TREX(G&P) | 31.12.83 | 31.12.83 DR 1982 SI-7
7 M.Rama Rao 23.9.59 B.A. TREX 23.8.83 23.8.84 DR 1983+
8 |K.S.Sahi 14.8.51 B.A., B.Lib. | TREX(G&P) | 26.12.77 | 20.9.89 DR 1983 Si-2
Lib.
9 [B.A. Buchh 1.6.54 M.A. TREX (G&P)} 19.12.89 | 19.12.89 DR 1983 SI-3 |
10 |Khalid Latif. 20.4.50 B.A., B.Lib. TREX(G&P)| 11.10.73 | 23.3.84 Promottee NR
11 |R.D. Mohta 20.11.61 B.Com. TREX(G&P) 04.04.85 | 04.04.85 DR 1984*
12 |Smt.Dipti Mishra 11.6.63 M.A. TREX 30.11.85 | 30.11.85 OR 1984*
13 |V.M.Gokhale 14150 | M.Com, M.A, TREX(G&P)| 16.3.73 4685 DR 1984*
DJ&PR )
14 |D. Mary Kutty 7.12.46 B.Sc TREX(G&P) | 23871, | 14.2.85 | Promotiee NR
: . Lib.
15 |Raj Kishore 1163 M.A. TREX(G&P)| 11685 | 11.6.85 DR 1985*
16 [Ramji Mishra 1955 MA. PhD, TREX 19184 | 12886 DR 1985*
D.Lit
17 |Raj Kumar Saxena 20.5.56 M.Com. TREX(G&P) | 11.3.87 11.3.87 DR 1985*
18 |D.Somaya 10.8.56 B.Sc (Ag.) FRR 1.6.87 1.6.87 DR 1985 Si-1
19 |P.D.Chopde 12459 | BA,MSW FR 11786 | 11.7.86 DR 1985*
20 [S. Swaminathan 10.6.48 M.A. TREX 17.4.69 7.6.86 Promottee 1986
21 |Varsha Sharma 1355 M.Sc. TREX(G&P)| 31.1.86 | 31.1.86 DR 1086*
22 iShailendra Verma 02.04.64 M. A TREX 02.04.86 | 02.04.86 DR NR
23 |B.L. Saini 2.7.56 M.A. TREX(FW) | 28.7.86 | 28.7.86 LR 1986*
24 B.M. Jaidi 1.6.56 BA TREX(FW) | 14.8.86 14.8.86 DR 1986 Local
Recitt.
25 |K.R. Yadav 1., 8848..| MA,BEd TREX 25.8.86 25.8.86 -|Re-deployedi 1986*
26 [Keya Bose [ 1iZ88 | Msc. TREX(GEP) | 208.86 | 29.8.86 |Comp. Appl| 1986*
27 |RC.Gupta THes2| T MA TREX | 11573 | 147.86 | Promoties | 1986
28 [S.K Malhotra T BSeRg) ;| ~ FRR 16287 | 16.2.87 - A RS
- 29 |Kallol Dafta “eEse | BiSclAg) TREX(S) | 1.8.87 1887 1986*
"//airhq.air.org.in/airnet/servlet/ShowDocument 9/19/2006

Ko
¥



ANET: &

— M-

Page S of 9

» < » |
179 |Navdeep Singd 17.10.62 M.A. . |TREX(G&P)| 3889 | 3889 DR 1988 SL-1
180 [Rajesh Phaye 20.4.64 MA. T {TREX(G&P)| 11989 | 11.9.89 DR 1988 SL-1
781 [ohesh Mani 7754 | BA BLb. SC | TREX(G&P) [2.6.80, Lib] 89.88 | Promotiee 1988
182 |K.L. Srinivasa Reddy 30.1.65 MA. - FR 4980 | 14989 DR 1988 SL-1
183 [Sunil Ganjoo 15862 MA. - TREX | 6.10.89 | 6.10.89 DR 1986 SL-1
184 |D. Mohan 28.12.50 BA. - TREX | 12.12.68 | 12.12.88 DR 1988"
185 U.R. Rathod 16.6.67 - BA. SC | TREX(G&P)| 16.1.89 | 16.1.89 DR 1988 SI-2
186 |Maulin Munshi 5.6.65 BA.LLB - TREX | 13389 | 13389 DR 1988 SI-2
187 [E.Tokeshwori Devi 17.9.64 BA T |TREX(G&P) | 22489 | 22.4.89 DR 1988 SL-2
188 |Lata Sharma 104.50 | BA.Certin T {TREX(G&P)| 18.7.73 | 29.1.88 | Promottee 1988

LbSc -
189 [Dhara Saraswati 27.2.65 MA. - TREX 6580 | 6.5.89 DR 1988 SL-2
190 |Manisha Jain 231167 MA. | TREX(G&P)| 10589 | 10589 DR 1988 SI-2
191 [Rabia Rasool 21.3.66 MA. X TREX | 22589 | 22589 DR 1988 SL-2
192 f7.B. Sanghani 24.10.65 B.Sc. - TREX 9689 | 9689 DR 1988 SL-2
193 [S. Baishya 17.2.63 BA. {TREX(G&P)| 27.7.89 | 27.7.89 DR 1986 SL-2
194 [KP. Ravindran 255.64 MA. - TREX 9880 | 9889 DR 1988 SL-2
195 [6.N. Solanki 71057 | BSc BLb | OBC |TREX(G&P)| 1.7.80 | 209.88 | Promotiee 1988
796 |R.M.L.Marbaniang 1.1.65 BA. ST TREX | 31.6.89 | 31.8.89 DR 1988 SL-2
197 |Kaushik Sarkar 25961 MA. - TREX | 12989 | 12.9.89 DR 1988 SL-2
198 |R. Sadagopan 10.2.51 B.Sc. - TREX | 13.1.89 | 13.1.89 DR 1988*
795 |A.Geeta chandra Sharma|  1.2.64 M.SC T TREX(GEP)| 21289 | 21.2.89 DR 1988 SL-3
200 |M.D.Chellr 1863 | BA.BEd | OBC | TREX | 19.7.84 | 27.3.89 DR 1988 SL-3
701 | Mihic Mehta 15.10.61 B.Sc. | TREX(G&P)| 22589 | 22589 DR 1988 SL-3
202 ISharda Rajan 7.12.52 M.A. - TREX(G&P)| 59.77 30.5.88 Promottee 1988
703 [Sanjay K. Pandey 11565 B.Con:\J.,MAin : TREX | 13689 | 13.6.89 DR | 1988 SL-3
. [o}

204 |M.S. Lalas 5.5.66 BA. T [TREX(G&P)| 14689 | 146.89 DR 1988 SL-3
205 |D. Pradhan 7760 | MA - ST TREX | 15689 | 15.6.89 DR 1988 SL-3
206 |D. Purkayastha 16261 | .BSc. T [TREX(G&P)| 17.889 | 17.8.89 DR 1986 SL-3
207 |K. Sarojini Devi 31153 | BSc - TREX | 19.1.89 | 19.1.89 DR 1988*
708 [Jangkholal Gangte 1.3.65 B.Sc ST TREX 2589, | 2589 DR 1688 SL4
208 |S.N. Mishra 27353 B.Sc. —TREX(G&P)| 30477 | 3888 | Promotiee NR
710 |H.1. Abdul Rasheed 29.2.65 MA. - TREX | 15589 | 15.5.89 DR 1988 SL-4
211 |[Meenakshi Kalia 15.0.66 MA - TREX | 18589 | 18.5.89 DR 1988 SL-4
212 [Somit Mitra 126,67 MA. - TREX 1689 | 1689 DR 1988 SL--4
713 [Basant Alram 5.6.54 WA, ST | TREX(GEP)| 11.889 | 11.8.89 DR 1986 SL4
714_[Ramesh Ch. Bhargava | 712.58 B.5c. SC | TREX(FRR)| 13.9.89 | 13.9.89 DR 1988 LR

»\//21'5 Samuel Z. Hrangate 6.3.65 B.A. ST TREX(G&P) | 22.9.89 22.9.89 DR 1988 Si-4
216 |Aparna Banerjee 20.7.49 B.A. - TREX(G&P) | 15.10.75 6.10.88 Promotiee 1988
717 |Ashis Kumar Malik 10.0.66 BA. SC TREX | 18.10.69 | 18.10.89 DR 1988 SL4
218 [S. De Sarkar 2854 B.Com. - TREX | 1.12.78 | 6.6.86 DR 1988
219 |S. Murugaiyan 5.6.50 B.Sc. - TREX 27.1.89 27.1.89 OR 1988*
220 |P.P. Choudhury 4267 BA. —{TREX(G&P)| 162.90 | 16.2.90 DR 1988 SL-5
21 |[Basanappa 12.7.64 M.A. - TREX 28.4.89 28.4.89 DR 1988 SI-5

.. |P.Bavinagidad . R _

222 |Abino Lasuh - 14665 | BA. ST | TREX(EB) | 26489.| 28489 DR 1988 SI-5
223 |MH. Anjafia 11256 | BA. . TREX | 7782 | 11.10.88 | Promotiee | 1988
274 [Rajv Batra . 8862 B. Com. TREX(G&P)| 14689 | 14.6:89 DR | 1988 SL5
525 PdiiRay. .. | 12662 | MA SC_ | TREX(GGP)| 7.889. ] 7.8.89 DR ~1988*
726 |65 Sama .+ 31.1066 | B.Com. [ TREX(GP)] 106:89 | 10889 DR | 1988 SL-5
237 {Avro Chaudhary 20.12.64 M.Sc. —TREX(G&P) | 24889 | 248589 DR 1988 SL5

b oA
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_¥2 [C. Sree Kumar 1.5.65 B.A. . TREX 1.3.90 1.3.90 DR 1988 RI-2
{ 523 [TV Vidyashankar 23.10.65 M.Sc. - TREX | 16.10.89 | 16.10.89 DR 1988 RI-3
324 [P A Biju 29867 B.Sc. - TREX 27290 | 27.2.90 DR 1988 RI-3
325 |N.N. Patnaik 16.10.64 MA. : TREX 2.7.90 27.90 DR 1988 RI-3
326 |Madhukar Pandey 24.10.62 M.Sc. - TREX 51291 | 5.12.91 DR 1988 RI-3
M.Tech,
PGIMC
327 [Sampa Choudhary 2362 MA. - |TREX(G&P)| 17.1.90 | 17.1.90 DR 1988 RL4
iGhoshal : )
328 [B. Shiva Kumar 17.1.62 B.Sc. - TREX 31.1.90 | 31.1.90 DR 1988 RL4
329 [T. Vahida 31.7.63 M.Sc. - TREX 30.7.90 [ 30.7.90 DR 1988 RI4
330 |LK. Panda 4.7.62 M.A LLB, - TREX(EB) | 17.8.89 | 17.8.89 DR 1988 RI-5
MJMC
331 Hohnson Lukose 27263 MCJ - TREX 9.4.90 9.4.90 ‘DR 1988 RI-5
332.JAL Kumar 11.8.64 M.Com. . TREX 12490 | 12490 DR 1988 RL5
333 M.S Suma 41267 M.Sc. . TREX 7.5.90 7590 DR 1988 Ri-5
334 JAC.Jena 3164 | MA_MPhI SC TREX 14.8.89 | 14.8.69 DR 1988 RI-6
335 [Raghupati Hegde 21162 MA. - TREX [ 111289 11.12.89 DR 1988 RI-6
336 K Kameswar 16.5.67 MA. - TREX 12190 | 12.1.90 DR 1988 RL6
337 M. Renuka Prakash 25264 B.Sc. - TREX 5187 | 28.2.90 DR 1938 RI-6
338 [Th. ibocha Singh 01.03.61 BE. sC TREX 1200890 | 20.08.90 DR 1988 Ri-6
339 [Amit Mitra 2160 MA. - | TREX(G&P)[ 29491 | 29.4.91 DR 1988 RI-6
340 |Mala Taterway 196.61 | M.Sc. MBA. - | TREX(G&P) | 30.10.90 | 30.10.90 DR 1988 RI-7
PGDJMC.
341 T.K. Unnikrishnan 20.5.65 B.Sc. . TREX 7.2.91 7.2.91 DR 1988 Ri-7
342 P. John Kurien 16.2.64 MA. - - TREX 12380 | 12.3.90 DR 1988 RI-8
343 Y. Aruna Kumari 1.7.64 B.A. - TREX 27.7.90 27.7.90 DR 1988 RL-8
344 [Sandhya Rani P, 26.5.65 M.A. - TREX 111.12.89 | 11.12.89 DR 1888 RI-9
345 | Bhuae 16.4.63 MA. ST TREX 17889 | 17.8.89 DR 1988 RI-10
346 [Lok Nath Bhagat 3459 BA. ST TREX 24889 | 24889 DR 1988 RI-10
347 |P.K. Mujumdar 13463 | MSc, BEd - TREX |[26.12.89 | 26.12.89 DR 1988 RI-10
348 {S. Ashok 28.7.63 M.A., B.J. . TREX 21690 | 21.6.90 DR 1988 RI-10
349 |N. Sudhakar Rao 10.6.62 MA. SC TREX 1.1.91 1.1.91 DR 1988 RL-10
350 [Concepta Fernandes 8.10.64 M.A. - TREX 23.11.89 | 23.11.89 DR 1988 RI-11
351 |R. Anila Verma 4463 M.A. - TREX 17.480 | 17.1.90 DR 1988 RI-11
352 |M.C. Soreng 231263 BA. ST |TREX(G&P)| 6.7.91 6.7.91 DR 1988 RI-11
353 [T.R Lasitha 21567 B.Com. - TREX 19390 | 19.3.90 DR 1988 RI-12
354 [P.M. Edwin 9.10.64 B.Tech. - TREX 2.4.90 2.4.90 DR 1988 RI-12
355 |Lakshmi Paswan 20560 | MA.,LLB SC |TREX(G&P)| 18869 | 18.8.89 DR 1988 RI-13
356 |Anjuma Das Mahate 1.10.63 MA. SC TREX 30.8.89 | 30.8.89 DR 1988 RL-13
357 |N. Sasikumar 15.5.63 B.Sc. OBC TREX 18291 | 18.2.91 DR 1988 RI-13
358 |S.S. Chaudhary 13162 M.A. SC |TREX(G&P)| 23.11.90 | 23.11.90 DR 1988 RI-14 _
359 [R.T. Kutkarmi 7863 .| M.Com. - TREX | 234189 | 231180 DR 1988 RI-15
360 SR Inayath 28855 BA. - TREX 26390 | 26.3.90 DR 1988 RI-16
361 [P.K. Janardanan 22.163 B.Sc. sC TREX 11391 | 11301 DR 1988 RI-16
362 |M.A_Sudarshana 6.4.62 B.Com. - TREX | 6.10.89 | 6.10.89 DR 1988 RI-17
363 [T.C. Indira 4661 M.Sc. sC TREX [ 15380 | 15.3.90 DR 1988 RI-17
364 [K.J. Shetty 18.3.64 M.A. - |TREX(G&P)| 20.6.89 | 29.6.89 DR NR
365 V. Sunanda 3855 M.A. SC_ TREX -1 20789 | 20.7.89 DR 1988 Ri-20
366 [Sudhir Okhade 211261 | BA.BLb - \5TREX(G&P)" 7.783 | 12189 | Promotiee 1989
367 [S. Santhanam 9.12.52 BA. 5 ; TREX | 7.1.89 71.89° DR 1989*
368 [C.C. Manlong 27558 " BA. ST T EX(D&T)A 13890 | 13880 | DR 1989~
369 G Murtem _ 7.2.64 BA. ST ;] 13890 | 138607 ] DR 1989*
370 |Lal Zidinga Renthiel 81060 -|  MA. ST "1 21989 | 27989 DR ~1989"

WL

 https://airhq.air.org. 1n/a1met/servlet/ShowDocument
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;’ o 371, Gul3b Sai Painkra 25365 | B.Sc.(Ag.) ST FRR 11.10.91 | 11.10.91 DR 1989*
lé 2 {Laineikung Khobung 1358 B.A. ST TREX 23.10.89 | 23.10.89 DR 1989
Y 373 |N. Rukmini 5.6.51 B.A. - TREX 22.76 28.1.89 Promottee 1989
374 [Sumit K. Chakraborty 11.03.60 M. Sc. - FRR 111290 | 11.12.90 DR 1989*
-375 {Shirley Jacob 28.1.61 B.Tech. - TREX 26.7.89 26.7.89 DR 1989 SL-1
376 [Inderjeet Singh Duggal 33.50 M.A. - FR(FW) | 266.71 | 24.2.90 DR 1989 SI-1
377 A. Miyi 13.11.66 AISSC ST TREX(D&T) 17.8‘9_0 17.8.90 DR 1989*
378 [H. Tachang E 30.8.65 MA. ST TREX(D&T) | 15.9.90 15.9.90 OR 1989*
379 |B. Gooma 4.1.67 AISSC ST TREX 21.9.90 21.9.90 DR 1989*
380 |Rajesh Kumar 21.753 M.A. - TREX 20.7.78 | 24.4.89 Promotiee 1989
381 [S. Rangmang ' 01.04.65 AISSC - ST |TREX(D&T)| 11.10.90 | 11.10.90 DR 1989*
382 Shiv Singh Choudhary 30.6.64 MSc. | sC FRR 22.4 91 22.4.91 DR 1989 LR
383 [Shivendra Verma 18.4.69 B.A. sC TREX(G&P) | 31.5.91 31.5.91 DR 1989 SI-1
384 [P. Chinnaswamy 7.2.66 M.A. ST TREX 3.7.91 3.7.91 DR 1989 backlog
385 [Thara Devi. 23.4.69 B.Com. ST TREX 30.8.91 30.8.91 DR 1989 backiog
386 |Ram Sevak 15.10.54 Inter. SC FRR 16.6.90 16.6.90 DR 1989 SL-2
387 {B. Chitti Babu ' 5.12.51 M.Sc. SC TREX 20.2.82 30.6.89 Promottee 1989
388 |Dashrath Prasad 22266 |MA,PGIMC SC TREX(G&P)| 15.7.91 15.7.91 DR 1989 SI-2
389 {Inayatullah Gowher 10.4.65 B.Sc. - TREX 11.5.92 11.5.92 OR 1989 Si-2
380 |Manjuia Negi 25.6.66 M.Sc. - - TREX 21.9.89 21.9.89 DR 1989 SI-3
391 JA.P. Khound 29.6.51 8.Sc. - FRR 19.3.90 19.3.90 OR. 1989 SL-11
392 [Swarn Kaur 12.1.55 M.A. sC TREX 29.9.89 29.9.89 DR 1989 RI-9
393 U.R. Kulkarni 28.2.59 M.A. - - TREX 8.9.83 15.5.89 Promottee 1989
394 IN.C. Halder 12.1.47 Matric . sC TREX(G&P)| 17.6.67 1.8.89 Promottee 1989
395 ayashree Pal 21.8.49 M.A. - TREX(G&P){ 25.3.76 10.8.89 Promottee 1989
Chowdhary
396 M.P. Kujur 2.3.51 M.A. ST TREX 12.4.84 10.8.89 Promotteg ‘1989
397 |Ranjana Giri 2.3.56 B8.Sc. - TREX 136.80 | 13.9.89 Promotiee 1989
398 IS. Natrajan 14.11.52 8. Sc. - TREX 04.05.77 | 26.10.89 | Promottee 1989
398 {Sarojini Devi (kar) 28.1 1 53 B.A. - TREX 12.8:).77, 27.10.89 | Promottee 1989
. ib.
400 1S.N. Mohanty 16.5;.51 B.Com. - TREX 10.8.84 | 25.11.89 | Promotiee 1989
401 {S. Vijaya Kumari ~ - [ 29.08.53 B.A. sc TREX 13.05.77 | 25.11.89 | Promottee 1989
402 |Ram Deo ' 7.4.50 B.A. . TREX(G&P)| 1.8.69, 16.8.94 | Promottee 1989
Ol ﬂ?ses':i.

PRINT

This site is maintained by IT Division, P & D UNIT, DG:AIR, NEW DELHI. In case of any
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" The Jlrector General,

"All India Radlo,.'
Akashvani Bhavan,.
Parliament Strecet,
New Delhi-110 001.

" Subhject

Ref,

Sir, .

PRASAR DBHARATI
BROADCA»TIbL CORPORATION OF INDIA
ALL INDIA RADIO:AIZAVWL~796 001

0~=0~0

Dated Aizawl,the 30th Sept., '98.

n(Shrl N.C, Deb. Barma DP(PER)by name),

Seniority list(Zonal) of
Transmission Executive (G & P).

:D.0.No.3/3/93-SVII(Vol.110Y /564
dated '24th 'Augo: ,98q

) Enclosed please find herewith a requisite
lnfornatlon regarding the Zonal seniority list of Transmission

Executives(3/P/EB/Script etc) working in all India Radlo, Aizawl/
Lunglei lndicatlng position as on 30-9-S8,.. ~ . , "

Yours faishfully,

'; o - .
( £ .LALCHAWIVELA )
PROGRAMME EXECUTIVE
FOR STATION DIRICTOR

o o @
. ‘ﬁ

1) The Dy.irector General(NER),All India Radit

Doordarshan, Guwahati.

2)'The Station "yirector, All India Radio,
shillong/Guwahati,

All India Radio, Aizawl.

K}JkLigigf mpﬂ;* _‘O‘. ' 3) President, Programme Staff Association,

4) All‘AIR/DDK stations of North East Regiqn.

’ R4 Lo . "r \“‘

""\"\’ FUAUEE

S N VAL
' /, \ v,

FOR STATION DIRDCTOR §-



' . ‘ ANNEXURE — 2
N -~ - =
» | ZONAL SENIORITY LIST OF TRAITMMIS;HION RXECUTIVES(G/P/EB/Script)
ALL INDIA RADIO (MIZORAM 2Z0NE) AS ON 39,9,98.
o ) ' ' Datewaf ggté fﬁiéégtggl o
' Date BEquca  Whe Desig gntry conti presang
a m e of ® tional eh na into nuous POStir. RZIMARKS
birth qualili- er tion EOVE’ regular gfzh
catio~ sc/ exr apptt, o€
. S® ._.An thepost e e oo e
B N S-S - S AN - B 5.
»Lalnunziri : 1.3.64 B.e ST Trex(EB) 3-1-39 3,1.89 A.I.R., Nominated vide SSCG/Exam !
- ‘ . Alzawl 10/88/4515 dt 7/11/88
L Biakchungnunga 3.5.67 B.A. ST Trex. '20.,3.89 20.3.2° -~do- No,10/88/4516 ¢t 7.11.88
T . ‘ ( (script) , ' , :
E/Samuel Z.lirangate G6.3,65 B.he ST Trex(G) 22.%.89 22.,9.,89 ~do= sD,aAIR,Shillong No ., 14 2-)- /8¢
' : $/14018 dt 11.9.8S
L Lalneikung Khobung 1.3.53 Ba.as ST Trex(s) 23.10,89 23,10,89 -Co- No.SS:G/Exam/27/89/3832
. ’ (Honi)) ’ dt. 3103.89 .
e o . : ‘ A RNNEXURE — 7
L Lalzidinga Renthlei 8,10,60 3.A. ST Trex(s) 21.2.,89 21.9,89 A.I.R, @éﬁ R

. P.&.Thansanglusii 1.3.63 B.A.

.Jg@iﬂpa:hmingmawi 10.9.69. E.h.
\H.Lalrammdwii 28.9.68 B.icC
Coee Tl (H.Sc.)

N

Lunglei

25.6,93

ST Trex 16.7.84 ' ,
: ~ TAlzaul

" (Script) (CG-IX/LT)

S Tre/((G) 3 . : o 94 3 3 1 . Q4 o ‘{d?_-‘" -
ST Trex(G) 4.6.94 4.5.94 ~do=

seX.

fa;iiﬁffsffcféééé/sxam No.12024/2/9:

Rectt /130 dated 22.4.93

No.SSCG~4.11011/17/92~93/

o T — S

1oii,/3652 at.25.11.93

¥
[

P

a ey Ao o
S d L)/E:B/"éf)lé at

Lo ~ T e~ 4 N £,
(DL, AalR,8hillong 0.
15 A . ~
J14018 dv 11,9, 39
N Loy R B RN A N A B e
VL, L VA .'.I.‘i:.:i:x/? 7["'.; P AR P I

R AP
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9¢ Shri Lawmliana Tochhawng 18.3,70 8.3. ST Trex(P) 24.1.94, 24.1.94 AIR, S$SCG~A.110110/17/92~93/Noiw/

Adz awl 13652 4t.25.11,93
st Trex(c) 31.12.93 31.12.93 ~do- -~ do

r

10.s5hri Ngirhuiring ° 7+2.70 B.A.
‘ (Hons)

-
.

}

vrex(s)  16,2.94  16.2.94  ~do- | SSC3-A.11011/17/92-93/Nom
Ex=-Serviccman) _ "dt.14.12.93

11. Shri Jsuakkhanthang 1.9.53 HB.ia, OT

12. Shri K.Lalzarliana 17.3.63. D.A. ST Trex(G) 13.,11.95 13,11.95 AIR, -
‘ Lunglel

-
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Sir,

The Director General,

(K/a Shri SK Upadhyay, Section Officer)
All India Radio,

Akashvani Bhawan, Parliament Street,
New Delhi - 110 001. |

~ 30 -

Subject. : Régfésentaﬁon to ‘set right the Sehiority list of TREXes, 'regarding.

Having downloaded through AIRNET the Draft All India Eligibility list
of TREXs, FRs and Erstwhile Staff Artists Categories (recruited upto Feb. 1985) as on
1.1.2006 on the 19th September 2006, I was really shocked to see that my seniority had

- been pulled down and kept me below my junior Shn Lalzidinga Renthlei, who-was
kept at S1. No. 370 while I was kept at 372.

That Sir, I would like to bring to you the following points for your earliest

reconsideration :-

i)

Vi)

S S L SN L AU A N

Due to some reasons, my junior Shri Lalzidinga Renthlei was
placed above me at the Dte’s Circular No. 1/23/2002, S-VII of
dated New Delhi, the 28t May, 2002, where I was kept at SI. No.
373 and yet by the Directorate’s Circular No. 1/23/2002-S VII
Dated New Delhi the 3¢ October, 2002 by which my junior was
again kept at 351 while I was given SI. No. 369.

Against  the above circular mentioned, My grievance was

- represented through forwardmg No. AZL- 21(3)/ 89-S(LNK)/ 233,

Dated Aizawl, the 5t November, 2001’

In response to my appeal, all the Citculars regarding seniority list
had been corrected since then as per the following Dte’s circulars :-
Draft All India Inter Zonal Seniority of TREXs, FRs and Field
Reporters as on 1.1.2004, my SI. No. was 299 and Lalzidinga
Renthlei’s No. was 312.

All India Interzonal Seniority List of TREXs and Allied Cadres in
AIR/DDK as on 1.1.2004 Circular No. 1/13/2004 -S VII, Dated
New Delhi the 26t May, 2005, my.Sl. No. was 354 while Shri
Lalzidinga Renthlei was at 363.

Dte’s Circular of Final All India Seniority List of TREXs and Allied
Cadres asion 1.1.2004 Circular No. 1/13/2004 (PT) S-VII/453,

..Dated NewiDelhi, the 25% July, 2005, my Sl. No. was 353 while

Shri Lalzidinga Renthlei was at 362.

icied Die's Circulars, 1 avil)eallFromsthe @bove mentioned Dte’s Circulars, I am really dissatisfied
mistances can he su uparse ded xthax‘hunder what circumstances can he superseded me in spite of
o opromoblion (o PEX in 200301 1us]$yp€rsed1ng me in promotion to PEX in 2003. I really do not
“hiarges of Seniorily is decided understand;why this changes of Seniority is decided on his favour
ist of k ircudar No. 1712/ ‘o% alone, Byathis latest list of Circular No. 1/12/2006 - S-VII, Dated

ir{\i

puNewDelhiiighe 18t September, 2006, I am illegally pulled down to

. \f 7Sl No. 372 against Shri Lalzidinga Renthlei’s No. of 370.

Amn exune-3

n———————-‘—’/—_—d@\

L,
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viii) Lastly;.as per the above mention Circular at No. VII, it is clearly
mentioned that ‘this list is being prepared on the basis of Zonal list
“received from Zonal stations of All India Radio’. It is further
: menhoned that in your Circular No. 1/12/2006 - S-VII, Dated New
~ Delhi,. the, 18th September, 2006, No. (a) (i) that the following
L principles had been adopted while preparing the eligibility list of
Y TREX and: Allied Cadres. “ Relative Seniority- of“all Direct
Recrmtees w111 be according to the order on merit in the select list
drawn ‘by..:SSC/ UPSC/Other ~ recruiting authority. . Persons
'-appomted from earlier select list rank .senior enbloc” to those
appointed : from the reserved list and from subsequent list.: The .
Zonal Semonty List of Mizoram Zone is attached herewith agamst
which the list is being prepared.

Unless my grievarice is not attended 1mmed1ately and set the list right, I
may be seeking other redressals. R e N O S o 6

)

Thanking you, Sir.
. . ‘ . L—-—":_-‘e' .
- Dated AlZ&Wl S ‘ S (LALNEIKUN%‘UNG ).
The 20th. September, 2006‘.’7 SR Programme Executive -
o : All India Radio, Aizawl.
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1. Name with present posting - S5t Laneikung Khobung, All India Radio, Aizawl.

2.  Position in the dx"aft tist t.e SLNo. 1372

f o it pth, kil Al DS At

3.  Whetker entnes in all 12 wlumns are wrrect, if No. give correct details : . :

..

\'o inspite of 17 columis wnnen in the. preformed there are only 10 columns in the latest Seniority list
issued on the 18™ Septeber 2006, A« cwduwly the first column i.e. serial number of semorlty is the man
rexson of my \,omplmnt whue my junior i the Zonal Scniority List is placed at Si:No. 370 while |
ar given SLNo.372.1 his/mistake. ey kindly be rectified. The same complaint has been faxed on the
20" bcptcmbex’20()6 esides column. Wo. 4 of educational qualification, after- BA honours may be

added, please. T he Zonal Se'nonty L;st is attached herewith.

4,  Specific commcnt of Head of Smtmn after verification of facts pr 0v1dcd by the the
candidate from the ava:iabk records -

§
%
N
§
I

stations with facts (pwvadc supporting documents)*

Mot (ot
(& /—:;) . /faw—-/t?)/fr;

WA;W/ %3@77“ 76’6}@({7’

3. Specific. commcnt of Zozml Hend, AR

6. If candidate recrumd i any other zone, specific e wemends of that Zonal Head:-

\b,ow.
P

Parent 70.1% W¢7 ’/,/ M M
WWMWW Foray a5 ety e 75~

* if supportmv dour.m nts-have aot RGN Prov phed ¢
not be ccnsxdered/qvt'!od

N / - B

»long with claia, his/her clatm could
—
&5
(\4 £ ‘)4-»’04 YA TE )

| - . C 2wy PR
’ Station Directol

i adia e Alzawl

T g R e
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PRASAR BHARATI
BROADCASTING CORPORATION OF INDIA
~ ALL INDIA RADIO 3 AIZAWL s 796001

no.azpd(;i)?é;’?s/ o Dated Afzawl,the lat Novembar,2001.

The Director General,

(shri Binod Xunmar, chticn Officer,S-VII by nane),
All India Rradio,

Akashvani phavan,

Parliament Street,

New Delhd « 110 001}.
(Through proper channel)

Subj ge chtesentaticn regarding draft eligibility list
: of Transmission Executive, Field Raporter
Yarm Radio Reporter as on 1.10.193‘7.1 10.9
RN and 10.01.99.
. N (Reference N0.1/5/99=5-v1X, dated New Dalhi
16-9+1999), .

g

8ir,

In persuance of my previous representation No.AZL-1(3)/
99-5/3357 dated Aizawl,the Sth November,1999 with reference to
the subject and circular no. cited above, I have the hamour to
send herewith a reminder of the same for,favour of your kind
‘consideration and necessary action that =

1) 8ir, my seniority on the above cited list had been fixed as
per my date of joining in the service, not in accordance with
Zonal seniority list prepared by our gtation which is £ixed
on the basis of merit given by the Staff Selection Commission’s
daclaration of ranking in the recruitment which is unjust and
not in confermity with standing rules.

2) sir, I was recruited by the gtaff Saelection Coammission in
1939 alongwith S1.N0e299 in the list, wWhareas my junior
according to zonal senlority list 'issued by this Station on
the 30th September,199@% No.AZL.1(&¥/98=8/624, was placed at
1iat NO.2@Se This is extremely against the standing rule
quoting that " Relative Seniority of all direct recruits will
be according to the order of merit in the select list drawn
by UPSC/sSsc/Other selecting authorities. Persons appointed
£rem the earlier select list rank senior enbloc to those
appointod fram subsgequent 1ist.

w ‘ | | contdeeese2/=

47




Ny
L
F




35-  ANNEXURE-§

' Speed post! %é

' Prasar Bharati
Broadcastlng Corporation of India
All India Radio Alzawl=796 001,
- ELL

"No.’AZL'-é-i(;;?)/YSQQS(Lvl\'il;()/v'/gﬁ7 Dated Alzawl,the 5th Nov.,2001,

To,..

(Shri Binod Kumar,S,0,,SVII by name)
All India Radio, .
Akashvani Bhavan; : N
Parliament Street, ' : '
New Delhi ~ 110 001, " 4 X

The Director General,f o ’ : .T'Q‘ ‘\\ -

Sub:Representation regarding draft eligibility lst
of Transmission Executive as on 1-1-2001, \

Sirp '
Kindly please find enclosed herewith a represen-
. tation: submitted by Shri Lalneikung Khobung, Transmission Exe-
“cutive at this station regarding draft eligibility list of
Transmission Executive is forwarded fox your kind necessary
- action, : .

Yours faithfully

HOLE l{zPuEN ) \.

Prog Executive !

for S t rector - ‘
<a &

EnclosAs above.

ihs

% ‘sﬂwlrnwn'~.
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. . CHAPTER 39
S T SENIORITY

LUy !_‘;:z,:)‘ BN HOPPLS . v
A : i

S Ordcr clfective from 4th Novcmpcr. 1992+ wifimiie g

- [CGovermment .of-Indla;il)épartmcnl of Personnel -and-Tralning, Office
N -5,{;MS_ugpﬂ{@gggvti_tgfgg:iqg}J{g/é&gqfi;b;(. (D), dated the 4th November, 1992)
7w Senlority to be determined by the order of merlt indicated at the
- ime of Initial appointment.—~The seaionty of Government servants is deter-
.. mincd .in accordance with- the general principles of seniority contained in
M.H.A,, O.M. No. 9/1 1/55-RPS, dated the 22nd Dccember, 1959 (See Section
1), One of the basle principles enunciated in the sald OM Ia that, sendotlty fol.
lows conflrmation and cansequently peimanent officers in each grade shall
tank getdor (0 those who are olliciating in that grade.

2. This principle has been coming under judicial scrutiny in a number of |
" cases in the past; the last important judgment being the one delivered by the
Supreme Court on 2-5-1990, in the case of Class I1 Direct Recruits Engincer-
ing Officers’ Association v. State of Maharashtra. In Para. 47 (A) of the said
* judgment, the Supreme Court has held that once an incumbent is appointed to
a post according ‘1o rule, his scniority has to be counted’ om e date of his |
appointment and not according to the date of his confimation.

3."The peneral principle of seniarity mentioned abave has been exnmined

in the Hplit of the Judicial Pronauneement ceferred o above and it hins heen de-

cided that seniority may be delinked from confitmation as per the ducctive of

' the Supreme Cowrt in Para 47 (A) of its judpment, dated 2.8 1990 Accord.

‘ iggly, i maditieation of the General Fanciple 3, proviso to General Prineiple |

4 and proviso to General Principle § (1) c(ml.unc«s in Q.M. No. 9/11/55-RPS, !

t dated the 220d Decerbier, 1959 and Pata. 2.3 of OM, dated the 3id July,

1986, it has been decided that sentonty of a person-regulatly appointed (o a

post according to rule would be determined by the order of ment indicated at
the time of initial appointment and not according to the date of confimmation,

! 4. These orders shall take effect from the date of issue of this Office
; Mcmorandum. Scniority alrcady determined according to the existing prin-
| ciples on the date of issuc of these orders will not be reopenced cven if in some

cascs scniority has already been challenged or is in dispute and it will con-

R 2 RN ) 2t 2

' tinuc to be determined on the basis of the principles alrcady existing prior (o {
the date of {ssuc of theve orders. :
A - . .
? | . -1 E
Consolidated Orders on Seniority ' |
Government of India, Department of Personnel and Training, Office
‘; Memorandum No. 22011/7/86-Estt. (D), dated the 3rd July, 1986.
\ :
g-
i
\ |
¢ |




4 v SWAMY'S—USTADLISOMENT AND ADMINISTRATION

Instructions issued from time to time laying down the principles for
. determining seniority of persons appointed to scrvices and posts under the

original communications consolidated here are reproduced (items 1 to VII) at
the end of this OM, S o '

Scniority of Direct Recruits and Promotees -~

2.1 The relative seniority of all direct recruits is dctcrmined by the order
of merit in which they are selected for such appointm¢nt on the recommenda-
‘ tions of the UPSC or other sclecting authority, persons appointed as a result of

an carlicr selection being senior 1o those appointed as a result of a subscquent
“sclection, - AL Tan ~

2.2 Where ﬁromolions are made on the basis of selection by a DPC, the
: seniority of such promiotees shall be in the order in which they are recom-
' mended for such promotion by the Committee. Where promotions are made
; on the basis of seniority, subject to the rejection of the unfit, the seniority of
persons considered fit %r promotion at the same time shall be the same as the
relative seniority in the lower grade from which they are promoted. Where,
however, a person is considered unfit for promation and is superseded by a

Junior, such persons shall not, if hic is subscquently found suitable and pro.

0 moted, take seniority in the higher grade over the jumior persons who had su-
; perseded him, .

Y '[“l’x'ovidcd that if a candidate belonging to the Schicduled Caste or (e
‘ Scheduled Tribe {s promotéd to an fnunediate higher post/grade against a re-
5 scrved vacancy cmficr than his senior generallOBC eandidate who s O
i imoted dnter to the sald Inmediate hghier postprade, the gcncml/(gHC

candidate will regain his senlority over such eartlicr promoted candidate of the

Scheduled Caste and the Scheduled Tribe in the immediate higher post/
grade."'] :

2.3 Where persons recruited or promotcd initially on a lemporary basis
. arc confirmed subsequently in an order diﬂ'crcns(rom‘ the order of merit indi-
‘ - cated at the time of their appointment, seniority “(would be detenmined by the

~order of merit indicated at the time of initial appointment and not according to
, the date of confirmation. ).

2.4.1 The relative seniority of ditect 1ecruits and of fMototees glall e
detersdned wecondtog to the et e b Loty direet g iiits ninl
pusnnateey whieh alm\l he hased au the quota of vacancies teserved for ducecet
recruitment and promotion respectively in the Recruitment Rules.

2.4.2 1f adequate number of direct recruits do not become available in
any particular year, rotation of quotas far the purpase of determining senionity

would take place only to the extent of the available direct tecauits and the pro-
moltces. .

I Added vide (.., Dept. of Tl'cr. & Trg . OM No 2000 1/1:96-Esq ), ;hlcd the Yth
January, 1997 and 1akes efTect from Jih January, 1997

. 1. Modified vide (.1, Dept. of Per. & Tig, OM No 2000850 s, (1), datad the 4ihy
Decemiber, 1992,
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SCHEDULE 7 L e

- 1. S, No. T B o - TS
2. Name of the post . Programme Exccutive C
' This include posts designated as: '
l. Programme Exccutive ‘ ‘
2. Translator :
3. Editor (Scrlpu) S
« 4, Editor ¢+ ... o0 ¢ I LR
o 5 Producer - o o R
p : . - __.6. Producer Qrade’ ll -
7. Reference Officer . :
3 No. of posu o _ '1203 (1983)° Subject to variation Co
iy l: L. dependent on workload Lo B RN
4. Clnssxﬁcnuon T General Central Service Group ‘B’ D . ‘
: Gazetted
5. Scale of pay : Rs.. 650-1200 (now revised 1o
o - Rs. 2000-0-2300-E B-75-3200-
. - 100-3500)
6. Whether sclection post ornon-  Selection
sclection post
7. Agelimitfor directrecruitment  Not exceading 30 years (Relaxahle ¢
for Govt. scrvants and contract
cmployces of AlR and DD upto$
years in accordance with the 5
instructions or orders inued by .
the Central Government '

Note: The crocal date {or detctouming
the age limit shall be the closing date (o
feceipt of applaations [tom candulater
India (other thae thow in Aodaman &
Nicobar litand an.l Lalihdwrep.)

8. Educational and other qualifi-  Essential

cations required for direct A (i) M.A. or M.Sc. degree of are- ! .
todrults cognised Univeonty o equi-
valent

(i) A record of liternty or din-
mntle o debating netivitles og
publications or popular sci-

ence

or i

B (i) Degree of a recognised uni- E}
.versity or equivalent provided )

" thatforcandidate applying for 3
the post of Programme Exc- )
cutive (Music), the minimum y

il

N

AR AbAr ia e s e R A

.
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9, Whether ange and educational
qualificatlons prescribed for |
dlrect recruttinent will apply in
the case of promotecs

10, Period of probation, if any

{

BV

Recmllmcm Rules for Various Posts in AIR

‘ qunh(ncmion shall be matrlo
pass from a recognlsed
School/ Board/ University or

- equivalent

i) Diploma from.the Nauonal R

- School of Drama oranyother

~ recognised institution in the

~ficld of drama, or Diploma in -/

“Music ﬁ'oma rccogmscd lmﬁ- v
tution T S

A mlnlmum of n' llluh Qe
" ding by AIR for broadcasting -
as a vocalist or instrumentalist

or . .
A diploma in Joumulism :
from a Universityora recog-
nised Institution

or
Not less than 5 yeais' conti-
nuous employment o proe
duction and/for pmumuuuiuu
in a broadcasting organi-
sation

. or

Rescarch publication on folk
or tribal music; or proﬁcicncy
in composing light music with
evidence of such music having
bcen accepted by film or
broadcasting otganisation or
gramophone company

Note I: tn ceapect of tibal dlalects, I
suflicsent candidates with prescribed qualis
{ications ate not available, graduates or
cquivakent qualification may be nlnx«! at
the ditcretion of UPSC.

Note 7: The exact educational and other
qualifications shall be specified according o
requirement at the time of recrultment.

No

2 ycars.

/
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% *H Mcl}ﬂod of recruitment, whet-
- her by dircct recruitment, or by .
7 promotion or by transfer and -
L. percentage ‘of the vacancics to

e
N

« 12, In case of recrultment by pro-
© motion/dcputation/transfcr

" grades from which promotion/

deputation/transfer to be made

13. Il & Deparunental Promotion
Committee exists, what is its
Composition.

bc ﬁllcd by vanous mc(hods o

’ 4crulunmt Rules for ¥Varivus Posis in AIR 59
J

(t) 259 by promotion fuiling which
‘- by direct recruitment

(u) 75% by dmcct n:cruumcm e

Note 1: Fot a pﬂ"od of first § years from -
the gate of <omch¢menl of these rules, the =

- promotion -quota“thall be 40% lnd dlm"

T XL

fecrultment quota ws'!.. :
Note 2: The vacancis against (il) abo\t
will befilled on " the“basis' of Tangusge

. Tequircruents of the’ posts 'and recruitment

will be made in a«otdm« with the scheme -
of cxanumuonlu cction test as prescribed
by the Min. of 1 & {} in consultation with the
UPSC {rom time 1D time.

Promotion A
{a) Assistant Editot/ Tubal Din-
lects, Assistant Editor (Scripts),
Assistant  Editor (Farm &
Home). Educational Broadcast,
. School Broadcast (Family Wel-
fare) and scripts weriters (Pay
scale Rs. 5$50-900 (prc-revised)
with three years' regular service
in the grade; and
{b) Transmission Executive Pio-
Tuction Assistants, Sub-Editor
(Scripts), Sub-Editors, [Pro-
perty Assistants, Floor Mana-
gers (Pay Scale Rs. 425-750

pre-revised) with 8 vears repu--—

lar service in the grade ./
Note: The cligibi!il)- tist for promouion
shall b¢ prepared with reference to the date
of completion by the officces of the

prescnbed qualifying senvice inthe teipective
grade pan

Geoup "1 Dapacuneniad oo
tlon Commiitee
(i) Dcputy Director  Chairman
General
(Programines)
(if} Deputy Ditector  Member
General (Admini-
steation)

. p—— e,

)



. - /-—
— 4/1—— Ll

Recruitment Fules jor Yarious Posts in AIR

(iii) Deputy Director Membes

R ' ~ Genaeral
© . (Doosdarshan) -
(iv) Deputy Sccretary Member
(Brozdcasting),
. Min of 1&.B
¢ " Nows The peocredings of the Depan
. | mesal promation Committce relatieg 10
o v coefumarod shall be seat 10 the Commae
y rsbﬂ_f“l?p(ml-lf.wwu:w

o agpoved By e Commission, 8 f=sh
T perring of ¢ Depanumental Promaten

2T Comainer o be presided over by the

"3 Quaireas o Member of the UPSCstalide

{4. Circumstances in which the - Coastitztion with the UPSC is
UPSC to be consulted pecesszry while making recrTit-
Autkority: Notified vide Min. of 1 & B nofication No: 45011/83-82

(ii}-B(A) dated 23.10.1984.

T
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\‘fBROADCAS TING. com>om ION“OI"IN BIA

DIREC I’ ORATE GENLRAL"”ALL INDIA RADIO

;?***m**:**::**

T;'-' 1 n:'”m‘ S VRl

()Rl)l' R f\n 69 /2003 Sl(l)

n

Sil Artiat declaced as Govi, Seevanin and cqun(u] with that of
Transmission Executiveiast in: Annexurc-1le fofihe Tgrade of

. Programmc Exccutjve in. tln, scale of Rs.7500-12000 for a period

upto 09-10-2004 or till the rcsrular incumbents hecome available
whichever is earlier with cffc:t from the date they take over

" charge of the post at AIR Station indicated against cach’ n

Annexure-I and II The postmﬂ order inrespect of the persons
who have been placed at-the disposai of Doordarsian wiil-be

assucd by Doordarshan Dtrcctoratc , _ e v

¢

4y _

2. The pcrsons mdxcatcd in Annc.\urc [ and 11 may be:

relieved from tho_dutics- for allowing :v them'tozjoin! promotion -

posts only vafler” ensuring -that (a) there 18400 dxscmhmry
procccdmgs pending or contemplated against ‘them and (b) their
integrity is certificd. In casc of any doubt the matter. hll()llld be
immediately referred to this l)m.clmalu. /

3. © On lhcu_;ommg dul) as. I’ro;,r'xmmn. Exccutives their bio-
data in the prescribed proforma including charge assumption
report may be scut tg this Directotate and Doordarshan
Directorate as the case may bo.

4. The appointment of oflicers as indicated in Annexure-l
and 11 will be purely ad-hoc and {t will not confer on them any
right or pnwlcgc for continucd or regular appointment in the
grade. This is more so as (he™promutions ate by and. luge
against dircct recruitment quota vacancies and are heing filled up
as a stop-gap arrangcmeonl.

o > Ihc compctcnt aulhonl) lu,rcby nppomts on promohon '"W‘ v
v.f.purz.ly on ad-hoc bas:s, thc Transmission Lxccuuvcs as given in
-z\nncxurc-l and the persons belong to-the: ‘erstivhilc’ category of

ol ;
i S A LR ';"‘E‘i'” ‘s PR Y

New x)cuu. dated 10.10. 2003 f"* R
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5. - The promouonlscmonty “an lhc g,radc of Progmmmc

. E‘(ccutwc in All India Rid?o/ Doordarshan figuring in Annexure-,
1 and II of this order will be SUbjCCI to the ou;{cc;mc of any. c?urt
L . ; X3 M : - )

]

SRS (c p.s NONCIIULO)
. ,.’“"""” ot s Dy Dxrcclor of Admn (P)

Tl ~-1For. r Diréctor.General

A

Nk e
LIS LAt

1
g-:.g;ﬂ:s;,f;gm*gg_, Y SUSIDIN .5 EAEES
3 P o Copy alongwuh anncxurc forwardcd to.’.““ C‘:ﬁ- CI
T
All Hcads of omcc of AIR Stauons/Oﬁ'xccs cxccptmg
CHPT/LPTS: A & I et ,
Directors ofDo’o‘fazlrsﬁ:anendras e .:f;',."'.'"' n .
- 3.' *.PS to CEO, Prasar Bharau/PS 0 DG.
.4, - PStoDG: Doordaxshzm
.+ i5.. - DGDoordarshan (Shri K.K. Saxcna with 30 copics)
.0 6.0 Al DDGs/Consultant (A&FYDDA(P). '
1.° Pay & Accounts Ofﬁccrs AR Dclhi/Mumbai/Kolkata/ -
~ Lucnow/Chennat. .
- Vigilance Scctxon/BA Scctxon/Computcr'Scclion. o v
_ ; L Pay & Accounts Officer; (IRLA), AGCR Building, IP o
P .;(..‘-; se% iz Estate, New! Delhi (thh 50 Copxce) ot f~ ",.{;:C’ S k|
Sl Ee, - $-VIESeotion. DGIAIRY Y | ;
C ‘11 “"“[he President, AIR ngmmmo btaﬁ' Assn, DIPLS AlR,
. Delhi Cort e /
i 12, “The President, l’m;_,mmmc Stalf Welfaro Aqsusiulmn of .
VAR & Dootdarshan, 11, BIL New Delhi, ‘
13. . The General Secrctary, SC/ST Association, 2579-80, )
- Bagichi Raghunath, Sadar Thana Road, New Delhi. '
14.  Personal files of the officers concerncd, .
15."  Guard file/ order file o \

16.  Spare copics.

iqr#!!
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e A ‘fr’*
b Ll N\h\URL- - '_.:: e g
?Lm* OF - Tnm\s;""womu\c N AL JNDIA RAmo “OAND

TO THE GRADI«, ;

. DOORDARSHAN TMPANELLED I‘OR PRO\‘IOTIO'\'

. OF PROGRAMME I EXECUTIVE™

. I‘v*" e
t PO o
gt

SL. | %Name RY Present postmo :
A No. |'s/shri=:=% promotlon &
1 |BB, MEHTA l AIR AHM_ED_HAD \ AJR UNATPUR™

2 AS.BHATTAC! TARYA

o ) nu Y. S
Au\ L\..I.. s

3 SMT. SUMONA PANDE

B A]p A Urm\mw

TTAIRSH .,szqNG ,_
AR QBRA Ze

2 V.N.TRIVEDI *_-;;-_;-;;.e_-_—uaa m.\o.;w___l_ma UDAIPUR -
5 | LKMULONY 1" | AIR KOHIMA * TAIR KOHIMA
6 VvV EQQUKHAI;{KHUP Tl AIR IMPHAL AR LUNGLEL-: 7 o
7' SESHMANI AIR GORAKHPUR 1TAIR CHA’I‘I‘ARPUR
- [8/[SMT.NZAFER ' .- I"AIR KOHIMA AJR NOWGAON - -
EE S S.KHALEKAR =t i | AIR SANGALI . AIR JALGAON -
10 | S.D.KHALEKAR ~ = oI AIR SANGALT AIR JALGAON
11| A.G.SHARMA | AIR IMPHAL AIR HAFLONG
12 /| B.YONLEMBAM " AIR IMPHAL AR SilGHAR
[13 /| T.ELANGBAN _ T - | AIR IMPHAL AIR TTANAGAR
| 14| SMT.A. LASUH o |-AIRKOHIMA ___ AR KGHIMA
15| N.M.BHAT —1"CBS BANGALORE. | AIR K KARWAR .
16| RAMESH KUMAR' ’ AR ALLLAHABAD | AIR AL MCRA
17 RVENKATESHWARAN AIR TIRUCHIRAPALLT AR OO, -+
18 | B.BAVINAGIDAD _ TAIR DHARWAD . TAIR BLAPUR
19 | N.N.SURENDRANATH L AIR GANGALORE | AIR DANGALORE
20| SMT. DHARA THAKUR _ L AIR SHIMLA_ AIR SHLALA
21 FSMT. MANISHA JAIN _g_grp INDOPE _ TAIR JAZALPUR
| ESU u:Lm | AIR r\m. .UA

22 Pommlc THOMAS _.
23 | V.R.KULKARML

‘ a0 vmnnnr'

1 1
_4./}1'!’.’ ARl

PEBIES A

ALK GULBARGA _

_29__\ A.C.YATNOOR _
\ 25 | H.IABDUL RATL {CCO

36| SMT.T.K.GAYATRI

e e omiaaren s

LRALS] WiVZalalale )
f\Al\ [ Otd\al\\—

B AIR CHENNAL

27| A K KATTI

PUGRRSS S

i\”\ ol \m\v/vnu_ R

28 | SMT. I MEENAKASHI KALIA

! MR ('HANDIGAPH

[ All( GUL hl\l\bl—\

"AIR_GLAE! ARGA

SRS
| AT Ni W \r\‘\ (’Oll

,Au\llo PET
|'AIR BH ATINDA

29 | MIHIR MEHTA {AIR AHMEDABAD ! AIR E 'r‘;!-‘nAGHAT
130 SMT.RABIA RASOOL RK SRINAGAR RK SRM\!- GAR
.31 |N E.PAWAR AIR AURANGABAD AIR cn.,__
o132 | SMT. .GEETA GIDA'~_ AIR RAJKOT . T.AIR D2t AN
SR 'j‘33f.‘?."‘v SREEKRISHNAN 2 AIR ?ONDICHERRY Alﬁ_ GLTACAMUNL
AR ¥ KANPUR oo

__ w% >

=

T WP U
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//45 g
. "o‘; o
e ety et e R ol o : \g DY
‘SMT NEER)A PRABHAKAR 1 A R CHENNAIW*}" "“*‘-* AIR? PONDICHERR R
THMINDO === - __ | AIR TTANAGAR~# 1% AIR’PASSIGHAT i SR
Ehv. B:DAVE - e - IAIR GODHRA -~~~i~ FAIRFDAMAN___— % R4k
FEIN-RAVAL = ar - 3 T CATE BHUD TG TPAIRMTZABU = R
‘,,;__',‘AN DESAL= ™7 "~ AR unmvmuwﬁ',;j;j; AR bANUl-\LURE O e
-' A, SHANKARANARAYA , } A1 GHADRAWATT B8 AIR BANGALCRE - -_;5.;._'._.;.:;;‘“_'_‘ 5 L{;J :
JVSISANIWAN ™= e H:SU ALK DELHIA e b AIR DECHL - . N
e SANGHANI ™71 | CES; AR, ,XGODHRA iy
e ,H”’.‘ .,?'r-" "““""‘erﬂ»w_-. v, IAHMFDABA“”’"’”‘” *» it i N . -. .
o DHANABALANM*“ 7 1i AIR MADURAL-~-12 54y AIR "CUDDAPAH . SN
1 447 S KPANDEY - wicdorm - * - T AR LUCKNOW <=2 )'AIR ‘OBRA el
- | 45+7| RAJIV BATRA -~ ESD DELHI:wsE 0 AIRILEH & R /7
-t 2o MS.LALAS e s AIR JODHPUR g2 “AIR 'SURATGARH
« {47 GNBHAT . - atie AIR BANGALORE 7t | AIRRAICHUR ___
f‘ [48=[SAKM, HUSSAINL - AIR KOTHAGUDEM L AIR-HYDERABAD
! 49 |'HARENDRA KUMAR CPC DELHI__ .. -1~ | DOORDARSHAN
; 50 | AMLENOU "SHEKHAR _: NSD.AIR DELHI - | AIR POONCH
i 51 | SMT.SEEMA VIIAL -+ = | AIR JAIPUR “AIR JAIPUR
j: 52 - | B.G.HEGDE -~~~ " {AIR DHARWAD AIR KARWAR
} | 53~ | H.S.GANESH *~- ¢ AIR CHENNAI “| AIR ADILABAD
5 [ 54 MANOD MIANKAR ™ "' AIR DELHI | -AIR DELHI
f L1+ | 55 ¢ | SMT, K.J.SHEFTY CBS AIR MUMBAI ‘| VBS AIR MUMBAI
% - 7¢ 156 7] S.KVERMA™ AIR HISSAR —— " | AIR HISSAR
! v 7| 57| V.RAMESH BABU (PH) AIR-CHENNAI ~* "¢ | AIR CHENNAIL
i ."" 158 - | SURINDER PAL ' L AIR ('HANDI("ARH““' AIR JALLANDHAR
i - 159.7 | RMURALL }AIR TIRUCH] RnPALd AIR KODAIKANAL
© 60| R.SUDARS Hm\: L SriEnNar L ARG JLRARGA
,61 SMT. .:)/\NDl P(ASHAEE ) | AR CHENIWVAL | AR CUbu/\P/\H
62| M.BALAKRISHMAN CUAID THRISSUR O NR KUPNOOL
63 R_@ _RB_AaAD ) 1 Cod Al Padine I\R THAZARIBAGH
64 | ASHISH KUMAR “Vgsp A DELRT L AR BHADRAWAH_
65 |BRAJARAM . VAR KODALKANAL AIR_KODAIKANAL
66 | SADANA HOLLA - 7| AIR BHADRAVATHL | AIR I MADIKERI
67 | SANJAY KUMAR .- . | DTPES,AIR DELHL “AIR GANGTOK
68 | SMT.RANGOU " cBS AIR DELHI AIR GANGTOK
| SRIVASTAVA |
69| SMT.SHERL JACOB __{ AIR_KOCHI AIR ANATPUR .
70 |R. v MANGALWADE 1'AIR MUMBAI "MARKETING DIV.
| MUMBAI
71 s.-‘Y?j.aH;AKﬂ'rfr | AIR NAGPUR AIR SANGLI
Zfﬂ”VZ/SBNQWN;Aﬂ, | AIR GUWAHATI AIR TURA E
et 173 L SMTMS DXL { AIR MUMBAI T AIRKOLHAPUR | ¥
- 'ﬁﬁl74=NCHMDaU”"“ nchmexmw | AIR MURSHIDABAI | -
‘ PPl L KIRGSAHAT P I'DoK TRIVANDRUM P

i DE)ORDARSHAN
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RAMAVTAR MEENA

i 1 (RS AIR JAIPUR

_ T AIR BARMFR

M.P.KUJUR

1 "AIR ROURKLLA

| AIR CHAIDASA

-' 78 | S.D.YADAV

| MP JODHPUR

| AIR. UDAIPUR

79 [ A.C.JEENA

1 rm\ CUTTACK l AIR JEYPORE

|96 |S.L.MEENA

I AIR JAIPLIR

80 | P.BALAN i AIR_ KOCHI I"AIR. CHITRADUR!

81 | LPASWAN _ [ AIR PATNA "AIRPURNIA

82 | P.Z.ZORANDE AIR NAGPUR AIR SATARA

83 | RAMACHANDRA AIR RAMPUR AIR RAMPUR

84 /| A.D.MAHATE | AIR SHILLONG AIR JORHAT

85 | B.S.PUJARI ~ | AIR GWALIOR AIR RAIGARH

86 | R.C.BHARGAVA | AIR INDORE AIR RAIGARH

87 | SMT SWARAN KAUR AIR SHIMLA AIR JALANDHAR

88 | T.V.ASWATHY AR CAUICUT AIR MADIKERI

89 - | AK.MALIK AIR KOLKATA AIR PORTBLAIR
90| T.RMAGOTRA RK SRINAGAR RK POONCH

91| C.P.VARUN STI(P)AIR DELHI | AIR MATHURA

92 [ SMT.S.VIIAYAKUMARI "CBS AIR CHENNAL | AIR MADURAL _

'93_| RAM SUMER SINGH "AIR VARANASI "AIR VARANASIT

"94_| T.C. INDIRA TAIR TRISSUR | AIR TRISSUR

95 | BASANT ATRAM ["AIR BHOPAL_ "AIR BHOPAL

/\IP JABALPUR _

97" | J.BHUE

i AlR SAMBALPUR

98 | LN.BHAGAT ... . ...
99 V| RM.L, M/\RB/\NI/\NC

700v S.CHONGLOLI

ALK
| BHAWAMIPATNA

B | ALK KANUHI

Yy CHITE L AR

$- VAN At b

| Al DALTANGAN
T TAIR SHILLONG

I NES AR SHILL ()N(: I NizS ALK leLLOl

| 7101v] LAL Z NTHLEI
% ¥ IDINGA REN

PAIR LUNGLE]

I AIR LUNGLEI
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ANNEXURE - 10

l A \;K
cip Wiy Bas
FAPRSLE

AR BHARATI

e
.......
PR

aie

( DIRECTORATE GENERAL :ALL INDIA RADIO)

A A K oK oK o ok ok ok

No. 4(14)/98-SI(B) | " New Delh; dated, 28.10.2004

ORDER No. 103 /2004-S1(3
~—= . 103 /72004-SK(B)

In continuation of this Directorate s Order No.] 1:2002-SI(B),
?\’0.44-"2002-SI(B) and 68:’20()2-81(8), 106/2003—81(8) dated 30.01.2002
5.4.2002, 5.8.2002 and 05.12.2003 respectively  the period of  ad-hoc
promotion in the grade of Programme Executives ip respect of  officers
mentioned in Annexure-I  ang Annexure-IT whe were promoted vide (his

5f'2002-SI(B) dated 14.] 2002 and N0.62/2002-SI(B) dated 23.7.2002,
69.."2003~SI(B) dated 10.10.2003 and No.29/2004-SI(B), 30/2004-51(8),
31/2004- SI(B), 32/2004- SI(B), 33/2004-81(‘8), 34/'2004~SI(B) and
352004-SI(B) ‘dated 8.4 2004 issued from File No.4(14)98-SI(B) 4(6)99-
SI(B), 4(5 )2000-SI(B). 6(5)2000-S1(B), 4(10)2002-SI(B_) and No.4(2)2004-
SKB) s hereby extended upto 31.12.2004 or till re ular incumbents
become available of until further orders whichever is earljef.

Lxecutive is purely on ad-hoc basis and it will not confer on them any right
or privilege for continued or regular appointment i that grade,

Executive in respect of Shri V.K_Bhan appearing at SI.No.69 of Annexure
T is subject to the outcome of the writ petition No.1892/2000 filed i the
Hon’ble High Court of Jammu and Kashmjy at Srinagar,

16.10.2003 will be applicable only to those who have already joined on
promotion to their respective new places on or before 09.10.2004.

iy W2 ng£i<?§g;; \J/éiQi
(I 7.

0
- BROADCASTING CORPORATION OF INDIA //P(}b
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This issues with the cohcurrcnce of DOP&T

Lt N I sty ’
(DEVAKI NANDAN )
Section Officer
- For Director General

Copy to:- -

l.

L

— 500

Head o.t"Stati(.)nsz’Olﬁoes oi?AIR.. ,- | o

PS to DG:AIRMoordarshan e
DG:Doordasrshan:(Kind Amn: S.0., S-1I1 Section) with

10 copies with request to communicate the all in Doordarshan
All DDGs , ‘

The Pay Accounts Office(IRLA) ACGR Building, I.P Estate,
New Delhi with 80 copies; ... S
The Pay & Accounts Offices, AIR, Delhi/Mumbai/Kolkata/ -
Chemﬁi)’LUcknow_., N g
Vigilance seotion, DG, AIR

S-VII Section S

The Presiden:, PSA, C/O DTPES, AIR. Delhi

The;L"rcsid_cnt, PSWA, R.No.11, BH., AIR, New Delhi
General seeretary, AIR& Doordarshan, SC/ST Employees
Assn.(Regd.). Post Box No.47]. G.P.O. Road New Delhi.-
Personal files of officers concerned ' '
Guard/Crder folder .

* Spare.copies-10

Wwwﬁ |
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ANNEXURE-I

LIST OF PROGRAMME L\LCLTI\ L(AD-H1OC) WORKING

IN AL INALL INDIA R. \I)IO

SI.No. Name of officer
S'SHRI/'SMT/MS

l.  AD.DESHMUKH

2. AKROY

3. AKTRIVEDI

4. AV.SATRUGHAN SINGH
5. ANUPAM PATNAIK

6. B.K.CHHETRI

7. B.LSANI

. B.MIJAIDI

N,

BN.VAIDYA

17, B.S.BANERJEE

11. B.SRINIVAS

12.  BIJUMATHEW

13. CKHANDELWAL
14.  C.P.ADVANI

15. C.ROUTRAY

16.  CH.SITA RAM BABU
17. D.D.BANSWAL"

13. D.P.COSWAMY

9. DRMEENA.
20. D.RAJA REDDY-
21.. D.SOMEYA-

32/ E.A.SINGH -
23, G.A.YAMBIDEVI.
4. G.C.TRIPATHY

(@2 N VIR

2 G.CHINKHANLIAN

Z G.SITANKARANARAYAN
27.  G.VIJAYA KUMAR

23.  GAUTAM KR.KARAR

29.  GEETA RAMANAND

30.  GIRISH V.PATIL

2t. G.RKHAWAS

32. H.TUBOI

33,

INDERJIT KARAMARKAR

Place of posting

AIR OSMANABAD
AIR BETUL

AIR BHAGALPUR
AIR DEHRADUN
AIR LUCKNOW
AIR KURSEONG
AIR SURATGARH
AIR DHARWAD
AIR RATPUR

AIR CHURU

AIR AURANGABAD
AIR IDDUKI

AIR NAZIBABAD-
AIR JAIPUR |
AIR CUTTACK
AIR WARANGAL
AIR DELHI '
AIR AGRA

AIR WAIMADHOPUR
AIR VIJAYAWADA
AIR JEYPORE -
AIR HAFLONG
AIR AIR IMPHAL
AIR JEYPORE

AIR LUNGELEI
AIR CIIENNAI

AIR KURNOOL
AIR MANGALORE
AIR BANGALORE
AIR BHADRAVATI
AIR ITANAGAR
AIR BALONIA
AIR DIBRUGARH



33.

36.
37.
38.
39.
40.
41.
42.
43.
44,
43,
46.
47.
48.
49.
50.
51.
52.
.. 53.
54.
55.

56.

57.
58.
9.
60.
61.
62.
63.
64.

65.

66.
67.

68.
69.
70.
71..
12.
73.

J K. PANDA

J K PRADHAN

J N BHATTACHARJEE
J R MUNDA
JAINENDRA SINGH

K CHAKRABORTHY
K.J BABEN
K.K.SHARMA

K K.VERMA
K_P.MEENA
K.R.YADAV

K. SUDARSHNAN

K UNNIKRISHNAN MENON
KAIKHOLET KIPGEN
KALLOL DATTA
KIRAN FARQOOI

KRISHNA MURARL -~

KUNI BIHARI

"LD.VYAS
. M.DEVADAS

M.A.LATOO

‘M.B.SAXENA

M.BIRMANI SINGH
M.D.PANDA

M.HARI |
M.J.ANJARIA
M.KABIDI

M.K MISHRA
M.RAMA RAO
M.SAMAL
MS.SAROJ PARMAR
\ l ‘/ KALA\YATII\{
N M.SUBUDHI
N.R.GADRE
N.RAVINDRAN
N.SUDHEENDRA
N.VASUDEVA
NANU RAM MEENA
N.NAMBOOTHIRI

AIR SAGAR . ..
AIR BIIAVANIPATNA
AIR BHAWANIPATNA

. AIR SILCHAR

AIR SAMBALPUR
AIR CHANDIGARH
AIR SILCHAR

AIR TRIVANDRUM
AIR INDORE

AIR CHAIBASA
AIR SWAIMADHOPUR
AIR JAGADALPUR
AIR COIMBATORE
AIR COCHIN

AIR AIZWAL /-
AIR AGRATATA

- AIR CHANDRAPUR
AIR OBRA

AIR REWA

AJR CHITRADURGA
AIR COIMBATORE
RK SRINAGAR .

AIR JABALPUR

AIR AIZWAL
AIR BHAWANIPATNA
AIR ANANTPUR |

- AIR BHUIJ

AIR THALAWAR
AJR ROURKELA
AIR HYDERABAD
AIR CUTTACK

AIR SAWAIMADHOPUR

AIR CALICA

AIR BHAVANIPATNA
AIR KOLHAPUR

AIR TRIVANDRUM
AIR CHITRADURGA
AIR NAGARCOIL
AIR BANSWARA
AIR TRIVANDRUM

"9
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L.PASWAN
P.Z.ZORANDE
RAMACHANDRA
AD.MAHATE

B.S.PUIARI
R.C.BHARGAVA
SMT.SWAAN KAUR

TV ASWATHY

A MALIK
TRIMAGOTR A

LR VARIIN

SMT.S.VIJAY AKIMARI
RAM SUNDER SINGH
T.CINDIRA

BASANT ATRAM
ST.MFEENA

J1.BHUE

L.N.BHAT
R.M.LMARBANIANG
S.CHONGLOI |
LAL ZIDNIGA RENTHLE]
SMT.S.L.SHESHAPRABHA
SMT.SULTANA AKHTAR
SMT. UMA MAHESHWAR]
SMT.ADITIROY
SARVESH KUMAR
SNIEA

SMT. SAVITA PATANI
V.P.SINHA

C.AJAN

REKHA RAI

AIR PURNIA
AIR SATARA
AIR RAMPUR
AIR JORAHAT
AIR RAIGARH
AIR RAIGARH
AIR JALANDHAR
AIR MADIKERI
AIR PORT BLAIR
RK POONCH

AIR MATHURA
AIR MADURAI
AR VARANAS]
AIR THRISSUR
AIR BHOPAL
AIR TABALPUR

AIR BEAWANIPATNA

AIR DALTANGAN]
AR SHITLONG
WNES AIR SHILONG
AR LUNGLEM"
AIR BANGALORE
DTPES AIR DELHI
AIR QOTY

AIR RANCHI:

AlIR SHIVPURI
DGAIR

AIR RAJKOT
AIR BHAGALPUR
VBS AIR MUMBAI
CBS AIR GUWAHATI
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9/, / L'y PRASAR BH/ARATI
o 5'\ BROADCASTING CORPGRATION OF INDIA
\( (DIRECTORATE GENERAL: ALL INDIA RADIO)

No. 4'2:2005 - SI (B) | New Delhi, the 25.02.05

'ORDER No. 16 /2005 - SI(B)

The Transmission Exezutives and its cquated categories and Production
Assistants and iis cquated categories, who were given promotion i the grade of
Programme Executive, purely on ad-hoc basis vide this Directorate’s orders No. 178798 —
SI(B) dt. 24.12.98, 1199 -SI (B) dt. 21.1.99, 1499 -S] (B) di. 22.1.99, 40/99 -SI (B) dt.
1499, 73/99 -SI (B) di 21.5.99. 15.2000 -SI (BY dt. 30.10.2000, 572002 -SI (B)
£4.1.2002. 622002 -SI (B) dt. 23.7.2002, 692003 -SI (B) dt. 10.10.2003, 29,30, 31,32,
3334 & 35 72004 di. 8.4.2004 issued from files No. 4/14/98 -SI (B), 4/6/99 -SI (B),
+:52000 -SI (R), 6/5/2006 -ST (B) , 4/10/2002 -SI(B) and 4/2/2004 —SI(B), and whose
period of ad-hoc promotion was extended upto 31.12.2004 vide this Directorate’s order
No. 103:2004 - SI(B) dt. 28.10.2004 are hereby reverted to their substantive posts of
Transtussion Executive or Production Assistants etc., whichever the case may be, with
immediate effect,

This issues with the approval of Director General, All India Radio.

/ Sd/-
(RANBIR SINGH)
DIRECTOR (P &EA)
Copyv to: :
1. Heads of Stations / Offices of AIR.
1. PS 1o DG; AIR / Doordarshan. , . -
3. DG: DDn (Kind Afention: 5.0., S -1II Section) with 10 copies with request 1o
communicate 10 the alf concerned in Doordarshan,
4, All DDGs.
5. The Pay & Accounts Officer, PAG (TRLA). AGCR Blde., New Delhi.
6. The Pay & Accounts Offices, Delhi ;Mumbai ; Koikata / Chennai /7 .ucknow.
7. Vigilance Section, DG: AIR /DG: DDa.
8. S-VIIsection of DG: AIR.
9. The President PSA, Cro T&PES. AIR, New Delhi.

10.  The President, PSWA, Punjabi Seciion, AIR, Nes Delh.
11. Generai Secretary, AIR & DDn SC/ST Employees Assn. Post Box No. 471,
GPO Road.., New Delhi.
12. Personal files of officers concemed.
13, Guard file /Order folder.
14. Spare copies -10. . :
‘. -

S
MQ For Dirc/c.tor General.



- PRASAR BHARATI

BROADCASTING CORPORATION OF INDIA-
(DIRECTORATE GENERAL: ALL INDIA RADIO)

No.4/212005 - SI (B) | New Delhi. the 25.02.05

ORDER No. 172005 — SI (B)

\ The Competent Authority hereby appoints on promotion, purely. on ad-hoc basis,
the Transmission Executives and its ¢quated categorics. as given in Annexure I and the
persons who belong to the erstwhile catcgory of Staff Astists declared as Government
servants and equated with that of Transmission Executives, as in Annexure II to the grade
of Programme Executive in the pay scals of Rs. 7300 -- 12,000 for a period of one year
from the date of issue of this order or tll the regular incumbents become available
whichever is earlier, w.e.f the date they take over charge of the post at AR stations
indicated against each in Annexure I'& 11 The posting orders in respect of the persons
who have been placed at the disposal of Doordarshan will be issued by Directerate of
Doordarshan. -

The persons indicated in Annevure I & II mav be relieved of their duties (or
allowed to join promotion posts only after ensuring that fa) there is no disciplinary
proceedings pending or confempiated against them and (b} their intzprity is certified. In
case ol any doubt. the matter should be immediately referred to this Directorate.

This ad-hoe promotion is tinther subject to the assessment of ACRs of the persons
indicated in Annexure [ & 1 and if there is any adverse remarks in that. or if anv person
is found unfit gn the basis of assessment of ACRs, he .she will be reverted to the
stbstantive post then and there, '

On their joining dutv as Programmes Executives their bio-data n the prescribed

“preforma including their charge s<sumption Teport may be sant to this Directorate and

P

Doordarshan Dircciorate as the case may be.

The appointiment of officers as indicated in Annexure I aud II, will be purely ad-
hoe and it will not confer on them any right or puiviiege for continved or regular
appoiaiment in the grade. This is morc s0 as the promotions are by and large against
direct recruitment quota vacancies and are being filled up as Stop gap arrangement. ;

The promotionyseniority in the grade of Programme Exccutive in All Indja

Radio Doordarshan figuring in Annexurs I and II of this Order will be subject to the
outcome of anyv court procecdings pending in the matter.

Ko
Wwﬁ’
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The promodon is turther subiect to any rectificationcorrection in the Draft

Sendority List of W\E_-\'s:‘Smff_,-&nisLs- as on 01.01.2004 circulated vide letter No.

1'13:2004-S VI dated 02.02.2()05,}.:;

Hindi version foilows.

Sd--
(RANBIR SINGH)
- " Director (P &EA) _

Copv 1o:

1.

2
3

1.2
13.
14.

Heads of  Stations - Offices of AIR.
PS to DG; AIR / Doordarshan,

- IXG: DDn (Kind Attention: 8.0, 8 ~[T Section) with 10 copics with request to

comununicate to the ail concemed in Doordarshan. _
All DDGs. B

. The Pay & Accounts Ofticer, PAG ( IRLA)., AGCR Bldg.. New Delhs.

The Pav & Accounts Oftices, Delhi :NMumbaj / Kolkata - Chennai /L ucknow,
Vigilance Section, DG: AIR DG: DDa

S-Vil section of DG: AIR.

The President PSA, C'o T&PES, AIR, New Delhi.

. The President. PSWA. Punjaby Section, AIR. New Delhi.
. Géneral Secretary, AIR & DDn SC/ST Emplovees Asst. Post Box Ne, 471, GPO

Road.. New Delhi.

Persona! files of gfficers concerned.
Guard file /Order folder.

Spare copies -10.

— .
For Dircctor General.



ﬂgt\} [ For Director General.
%)k }%ﬁ« ¢

' PRASAR BHARATI
BROADCASTING CORPORATION OF INDIA .
(DIRECTORATE GENERAL: ALL INDIA RADIO)

No. 4i2/2005 - SI (B) New Delli, the.25.02.05

ORNDER No. 13/2003-S1 (B)

In continuation of this Directorate’s order no. 17°2005- SI (B) dt. 25.02.2005, the
persons who have been promoted as Programme Executives, purely on ad-hoc basis may
be allowed to join at the AIR stations / Deordarshan Kendras,- where. they are currendy
posted. The actual posting orders will be 1ssued in due course.

Sd’-
(RANBIR SINGH)
Director (P &EA)

Copy t0:
1. Heads of Stations / Offices of AIR.

2. PS to DG; AIR / Doordarshan.
5. DG: DDn (Kind Attention: S.0., S —III Section) with 10 copies with request to
comrunicate to the all concerned in Doordarshan.
4. All DDGs.
3. The Pay & Accounts Officer, PAO (IRLA), AGCR Bldg,, New Delhi.
6. The Pav & Accounts Offices, Dethi Mumbai / Kolkata / Chennai /Lucknow.
- 7. Vigilance Section, DG: AIR /DG: DDn.
- 8. S-VII section of DG: AIR.
9. The President PSA, C'o T&PES, ATR. New Delhi.
10. The President, PSW.4, Puniabi Section, AIR. New Delhi.
11. General Secretary. All AIR & DDn SC/ST Emplovees Assn, Post Box No. 471, GPO

Road., New Delai.
12. Personal files of officers concerned.
12. Guard fiie ‘Order folder.
14. Spare copies -10.

X/



ANNEXURE - |

S.No. Name Whether Flace of present posting
SCISTIOBCIPH : '
2 3 :

*  Nayan Prasad Neither AlR, Guwanhati
2 K.S Sahi - AIR. Baderwah
2 E.A Ruchh RK, Srinagar

4 Khalid Latif CBS, Bhogai

o SmtDinti Mishra - DOK,Biubaneswar
8 D. Mary Kutty €8S, TvMm

7 M. Rama Rao AIR, Hyderabad
8 S Swaminathan - AIR. Chennai

9 B.L Saini - AIR, Jainur

10 B.M. Jaidi - AIR, Dharwad
11 KR Yadav - AiR, Jagdaipur
12 Keya Bose - AlR, Siliguri

13 M.D. Panda AR, Sambalpur
14 nNirmal Kaira - ESD. Delhi

15 D.Somaya - AIR, Boiangir
1€ Varsha Sharma CBS, Bhepal
17 Kaitol Datta AR, Kolkata

1 S.K Maihotra - AIR, Poonch

1@ LK Mulony ST AIR, Kohima

20 Gautam Kr. Karar DOK, Kolkata
27 K Panda . DDK, Bhubaneswar
22 Alok Kumar Ray - AR, Betul

22 N. Vasudev AR, TVM

24 Pratul Joshi - AIR, Lucknow
25 Y.P.SiAgh - NSD, New Delhi
28 M. Samal AIR, Cuttack
27 M. Hari - AIR, Hyderabac
23 Jairendra Singh AIR, Patiala

29 Shzrmila Goswami AR, Deilhi

30 SN Nambocthiri AIR, Thrissur
31 Md. Badiucioza - AR, ftanagar
22 Om Prakash Jamuar AR, Patna

33 JK Panda AR, Cuttack
34 S.K. Srivstava - AR, Shivpuri
25 PK Majhi - AIR. Bolangir
20 K.S. Srivastava - AR, Kanpur

27 Dr. T Ditta - AR, Cuttack
38 C. Routray - CBS Cuttack
3% R.C. 8ahu - DG AIR

4G AK. Srivastava - AR, Allahabad
41 S.K. Das - AIR, Cuttack
42 £ Achay Singh - AR, Imphal

42 T.K Mangjan OEC AIR, Thrissur
44 G Jaya - AlR, TVM

4% Ch. Sitaram Babu -

AlR, Hyderabad
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P K. Srivastava
Biju Mathew

D.J. Francis

J.K. Praghan

LD Yadav
A K Pangrahi
AK Dash

S A Darsak
Siadharth tAaity

N 2. filgam

. Raja Reddy
Vivasvan Arya
Bipankar Bhattacharjee
Archana Prasad
VK. Srivastava
Rajiv Dubey

Sudip Sen

P. Kalyanaraman
Satendra Pai Singh
M. Devdas

4 R Munda

Kurij Bihari
Pyarela|

Jai Bhagwan

S.K. Singh

Vi.V. Devdhar
Shambu Dayal
Irdrajit Karmakar
Khaikholeat Kipgen
G. Chinkhanj'an
Mchan Dhan-]

H. Tuboi

A. Aruna

Shiviam Sing Rawat
Y. Nageswara Rao
D.K. Mesna

R.K. Meana

J 2. Meens

N.R. Meena

K2, Meenz
Rzshmia Khan
S.C. Tripathy

“. Thakrzhorty
Rangoli Srivaistava
M Tuiendran

C.F. Advani

J.N. Bhattachariee
V.E. Badigs;

B.7. Krishnakumari
R.K. Agnihotri
Sarci Parmer

SC
-

108

SC
3C
ST
ST

o~
~

ST
SC
ST

SC .

ST
ST
S

ST

ST

DOK. Nagpur
AIR TVM

iR, Sagar

AlR. Samkaipur
AIR CThiticrgarh
T&PES, Mew Delhi
AiR, Cuttack
CCK. Jaigur
AR, Keonjhar -
ODK tapur
AIR, Hvderabad -
AR, Guna

CBS, Kolkata
AIR. Lucknow .
AIR: Gorakhpur
AIR. Kanpur ‘
AR, Bhawanipatna
AlR, Madurz
AIR, Bhopal

AIR. Coimbatore
AIR, Belangir
AlR, Rewa

RK, Jarnmuy

AiR. Shimla
ODK. Delkj

AIR. Ailahabad
AIR, Chury

AIR, Dibrugarh L
AIR, imphai

AlR, Imnhkaij

AR, Shahdol
AR, Imphal

AlR, Chennaij
AR, Guwalior
AlR, Hyderabad
AIR; Bikarier
C8S, Jaipur

AIR, Swaimadhopur
AIR, Banswara
AR, Kota

AR, Jaipur

CES, Cuttack
AR, Silchar
CBS, Dethi

DDK, Chennai
AIR, Jaipur

AlR, Kolkata
AIR, Mangalore
AIR, Hyderahad

- DOK, Raipur

AR, Jaipur
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-39
100
101
102
103
104
105
106
107
108
109
116
111
112
113
114
115
116
117
118
119
120
121
122
123
124
125
126
127
108
129
130

131

132
133
134
135
136
137
138
139
140
141
142
143
144
145
146
147

N M. Subudhi
fMahua Datta
Dilip Saikia

S. Arumugam
M.A. Latoc

U. Oram

V. K. Raina
Knshna Kumar
Sunder Singh
M.B. Saxena
Kiran Farooai
Karamijit Kaur
A K. Trivedi
Shiv Prasad
Girish V. Patif
Shakuntala Gautam
B.V. Daslania
Lata Sharma
Sarda Rajan
Shailendra
Sumona Pandey
S.N. Mishra

G. Vijay Kumar
Pyarelal
Rajesh Kumar
Rajni Pande
K.C. Mondal
Goukahnkhup
va Mitra

Hiren Chandra Nath
M. Srinivasan
Lalnunziri
Parul Vyas

B. Chitti Babu
Suinedha Phadate
Abino Lasuh - .
Rabia Rasool -
Somit Mitra

K. Mindo

N.S. Lalas

H.I. Abdul Rasheed
Rajiv Batra

0. Pradhan

S.A KM, Hussaini
M. Baiakrishnan
Nardeep Singh
Basant Atram
Avio Chaudhary
8. Lyngdoh

M. Biramani Singh

AIR, Chenna:¥
AR, Berhampur
AIR. Agartala
AR Guwaliati
AIR, Tirunelveli
RK, Srinagar
AIR, Rourkela
AIR, Kathua
AIR, Indore
AIR, Shahdol
AIR, Rewa

" AIR, Chandarpur

AIR, Bathinda
AIR. Bhagalpur
AIR, Muthura

"AIR, Dharwad

AIR, Kanpur
AIR, Vadodara
DG.AIR

AR, Delhi

AIR, Ranchi
AIR, Lucknow
AIR, Patna
AIR, Hyderabad
AIR, Kanpur
AR, Allahabad
AIR, Bhepal
DODK, Kolkata

" AIR, Lunglei

DDK, Kolkata
AIR, Guwahati
DDK, Chennai
AIR, Aizawl

AlR, Ahmedabad
AIR, Hyderabad
AIR, Panaji

AIR, Kohima

" RK, Srinagar

AIR, Kanpur
AIR, Passighat .
AR, Jodhpur
AIR, Mangalore
ESD, Delhi

AIR, Joranda
AIR, Hyderabad
AIR, Thrissur
AIR, Jalandhar
CBS, Bhopal

~ AR, Hazaricagh

LRS, Jowai

AR, imphal



S N. Sotani
Aparna Baneriee

D Mohan

Niti Sharma

V. Raisinshani

D K. Dave

Maulin Munshi
Biakchungnunga
Basanappa
Bauvinagidad
Ohara Saraswati
Meenakshi Kalia
V.S. Sanjwan
Sanjay K. Pandey
Seema Vijai
Naveen Kr. Prasad
L. Kanongo

K.P. Ravindran

B.S. Pyjari

k.l. Srinivasa Reddy
Renu Raina

Gulab Singh

S. Santhanam
Sharda

Nazila Jaffer

B.N. Trivedi
Jangkholal Ganagte
Kailu Ram Parihar
Ram Balak Prasad
Ashish Kumar
Sadananda Hola
Gurjeev Singh Walia
K.R. Shaiji

M.P. Kujur

A.C. Jena

Ram Chandra

V.K. Bhan

Ramesh Ch. Bhargava
Samuel Z. Hrangate
AL Kumar
Amlendu Shekar

R. Eadagopan
Anuradha K. Katti
Geeta Gida
Surinder Pal

S. Baishya
Ramavtor Meena
L.K. Panda

Manjula Negi
Thangkhpiet Haokip
Joshi P.U

T.R. Mangotra

08C

ST

AIR, Jhatawar
ODK, Kolkata
AR, Ooty

AIR, Guwahati
VBS, Mumbai
AR, Mumbai
AlIR. Ahmedabad

AR, Aizwal

AIR, Dharwad

AIR Shimia

AR, Chandigarh
AIR, Delhi

AIR, Lucknow
AR, Jaipur

AIR, Hazaribagh
AIR, Cuttack
AIR, Devikulam
AR, Guwalior
AiR, Hyderabad
RK, Jammu

"AlR, Rohtak

DDK, Chennai
AR, Mangalore

AIR Dibrugarh

AlR, Udaipur
AR Imphal
AIR, Jodhpur
AlR,Hazaribag
ESD, Delhi
AIR, Bhadravati
AIR, Chandigarh
DDK, Thrissur
AIR, Rourkela
AiR, Jeypore
AIR, Rampur
AlR, Kathua
AlIR. Indore

AR, Aizwali

AIR, Hyderabad
ESD, Delhi

AIR, Madurai
AIR, Dharwad
AlR Daman
AR, Chandigarh
AR, Guwahati
AIR, Jaipur

AIR, Sambalpur
AIR, Nazibabad
DDK, Imphal
AR, TVM

RK, Jammu
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K Kameswar
Machkar Pangdey
£ K. Namdec

J.K Rathod

K. Sarchini Devi
Naravana M. Bhat
Sanjay Kumar
S.O Yadav

D Purkayasth=

J Bhuae

TV Awasthy
Ram Sumer Singh
Y Aruneg Kumas
Amit Mitra

S. De Sarkar

5. Murunaiyan
AMinr hviehta

fAanoj Mainkar
Goapalakrishna N. Bhat
L.N. Meena
Thomas Philip

P O Chouchary
Maia Tatarway

N. Suchakar Rao
iv. Rukming

A N. Desal

S T E. Sanghani

=arendra Fumar

M. Umamahaezwar
Sharwan Lal'Meena
P 8alan

Lok Nath Bhogat
Ranjana Giri

Ni. Bhattacharjee
viadhulika Srivastava
N C. Hari

C N. Bengeiri

N.N. Surendranath
Sathvic

.M. Parmar

MK Sandhyrshree
3.:1. Mohanty
iNareshwar Sainary
. Sree Kumar
"A.C. Soreng

Y.B. Dave

Oivakar G. Hedge
+.S. Ganesh

«.C. Deka

Lakshmi Paswan
Shrikant Saxena

a

ST
SC
ST

AR Hyaerabad
YR, Ranch
AlK, Raws

AR, Ahmedabad
AIR. Thennz
AIR, Karwar
DTPES. Delni
AR, Jodhpur
AlR, Silcnar
AlR. Ehawanipatna
AR, Kozhikede
AR, Varanas:
fIR Vijavawada
AR, Purnes
AIR, Silchar
AIR, Trichy
DOK, Mumbai
AIR, Delhi

AIR. Bangalore
AR, Jodhpur
C83, Tvi

DDK, Silchar
AlK. Dharbanga
AIR. Vijayawada
AR, Tirupatn:
AIR, Dharwad
AR, Godhrz
CPC. Delhi
CES. Chennai
AR Jaipur

AIR, Kochi

AR, Daitongani
DDK, Bhuzaneshwar
AR Siichar
AIR, Lucknow
CRBS, Kolksia
AR, Dharwad
AR, Bangalore

AR, Vadcdra
AIR, Cuddapah
AR - Cuattack
AIR, Guwahati
CBS, TV
AR, Ranchi
AIR, Surat
AIR, Dharwad
AIR, Chenna
AIR, Dibrugarh
AlIR. Purnea
CPC, Delhi -
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Sund Tanjou
Ba&Egu

Maya Hansraj

J.N. Rawal

A'S Shankainaraya.,
B. Raja Ram

Rey Kiskore
ToNVandn

M.4H. Anjana

3aropni Oevi
Navreet umat
4njana C. Y atnoor
NG Mohana Krishnan

C.0 Varun
Johnson Lukose
3.5 Chaudhary
T Unnikrishnan
R. Verkatesh Babu
Neeraja Frabhakar
S.P. Singh

A. Sampath Naidu
M S Kendadamath
T Y. Vidyashankar
Pracdeen Kuriar

. Sudarshan
Shiva Kuimar
Johiy Kunen

V' Ramesh Babu |
Sandhya Raiv P

W S Sumzg

HS Vyzs

P Udayabha i

R. Venkatest wvaran

Reghupati Headge
S Aghrk

R. Jaya Balan

R furaii

Pt Majumdar

X Anita Verma
Pavana Khatri

T k. Gayatri Devi
Concanta Fernaindes
P Zdvin

G Sankearz Vadivel
TR Laszrha

M. Sasi Kumar

J. Sundar

£l Renuka Prakash

i? K. Janardanan

S Natrajan

Y Vernila Kulothugan

ORI

PH, OBC

CBS. Jzipur

1 IR, Thrisstje
DTPES. Dethi
AIR, Bhu

AIR, Bhadravati
FM, Kodatkanal
AIR, Patna
CBS. TYM
AIR, Bhuyj

DDK, Chennai
DDK Patna
AIR. Gulkarga
AR, Chennai

STIP), Dethi
AR, TV

AIR, Patna

AIR. Kannur
DDK, Bangalore
AIR, Pondicherry

NC, New Delhi
CBS5, Bangalore
AIR. Chitraduiga
AIR, Bangaiore
DTPES. Deihi
AR, Port Blair
Alrc, Hassan
AlIR, Kozhikode
AR, Chenna!
ODK, TVM
288, Bangalore
AR, Jaipur

AlR. Kozhikede
AR. Trichy

AlR ‘Bangaiore
AIR, Kozhikede
AIR, Madurai
AR, Kodaikanal
DDK, Guibarga
AIR, Thrissur
AlIR, Jaipur
CBS, Chennai
AIR. Mangalore
AR, Thrissur
AIR, Chennai
AIR, Mysore
AIR. TVM

DDK_ Chennai
AIR, Bangalore
AR, Kanrur
AIR. Chennai
AiR, Pondicherry
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R.T. Kuikarn

oBC

_ 4o

Mkt.. Bangalore

Kusum Priyadarshin AR, TVM

T.C. Indira C AIR, Thrissur
Shirley Jacob AIR, Kochi

R. Srinivasan - ODK, Chennai
S.R. Inayath AIR, Bangalore
M.A. Sudgarshana - AIR, Bhadravati
V. Suhanda SC AIR Gulbarga
U.R Kuikarni - AR, indore

S. Vijava Kumari SC AIR, Madurai
R.C. Khari - AIR, Jaipur -
S.P. Kahalekar . AlR, Sangli
S.P. Singh SC AIR, Dharamsnala
Laine:kung Khobung ST AIR, Aizawl
P Kawarna ST ‘AlR, Surat
Suparna Samaodar SC AIR, Murshidzbad
A.P Khound - AIR. Guwahati
Ram Sevak SC AR, Allahabad
N.N. Patnaik - AIR, Jeypore
C.C. Manlong ST AIR, ltanagar
Shiv Singh Choudhary SC - AR, Gwalior

P. Chinnaswamy ST AIR. Chennai
fnayatullah Gowher - RK, Srinagar
G.€ Sarma DOK. Nagpur
Kaushir Sarkar - AIR. Kolkata
&l Zidingirga Renthlei ST AIR, Lunglei
Swarn Kaur SC AIR. Jalandhar
J.C. Caikia ST AR, Dibrugarh
G. Murtem ST AlK, itanagar
Mansharam Yaduvanshi oBC AIR, Rampur
Madhu Sanwal - AIR, Lucknow
Shivendra Verma SC DDK. Bhopal
Thara Devi T -CBS, Chennai
Ashis Kumar Maiik SC AIR, Port Blair
N.C. Halder SC CBS, Kolkata
S.K. Pradhan Mkt., DDK, Mumbai
Inderjeet Singh Duggal AIR, Shimla
A, Mivyi ' ST AIR, ltanagar
Avinash Singh - DDK, Jalandhar
Rajeev Narayan ST AIR, Agra
Dashrath Prasad SC AIR, Jabalpur
S.N.'Sarma AIR, Nagpur
Sampa Choudhary - CBS, Kolkata
H. Tachang ST AIR, ltanagar
A. Srivastava - AR, Allahabad
Gulab Saj Painkra ST AIR, Jabalpur
Jayashree Pal - AIR, Siliguri
Chowdhary

5 B Malode - AIR, Mumbai
B. Gooma ST AR, itanagar
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~F M Babu Rzo . DO«. Hyderabad
350 Ram Prakash SC _AIR, Chhatarpur
231 Rapwv Kharbanda - AR, Chandigarh
352 S F. Lothe - AIR, Nasik
283 S. Rangmang ST AlR. ltanagar
354 M L. Cokhale - Mkt.. DCK, Mumbai
¥S P .0 Raut - AIR, Nagpur
358 U S Dixit - AR, Mumbai
57 N E Pawar . AlR, Aurangabad
5 R. V. Mangalwade ' - Mkt.. Mumbai
+ F S Kralekar - AR, Sangli
~0 EUY Bhakie PH AR, Nagpur
~2Y P.Z Zorande SC AlR, Nagpur ,
202 E.P. Nadge ST AIR, Ahmednagar
383 S M. Injewar ST AiR, Parbhani
354 Sanijala Khushu - DT&PES
383 Shailendra Verma SC DD, News
353 B.V. Sridhar ST AIR, Bangaiore
387 Th. Ibocha Singh SC AR, Imphal
268 J. D. Umredkar ST AIR. Nagpur
238 .SumitK. Chakraborty - AR, Kolkata
770 V. Gopichand - AIR, Hyderabad
71 C.B. Yenugopal 0oBC AR, Thrissur
372 Rakesh Jain - - AR, Jaipur
273 H K Mavani - AIR, Rajkot
374 Anil K. Chadda - ‘AIR. Shimla
375 Anne Fernandes - AR, Panaii
5376 Harpreet Singh - AIR. Jalandhar
377 S Bandopadhyay - AIR, Agartala
273 Atmeshvsar Jha - AR, Chaibasa
Z79 J. Sethi SC AIR. Berhampur
330 V. Parthasarthy . AIR, Chennai
381 J. Choudhury - AIR, Silchar
332 Cigambar Singh - AIR, Lucknow
233 P.P.Chakravarthy B DDK, Shiitong
234 Jdagdish Adhikari - AlIR, Jagdalpur
*25  Meena Prakash - AIR, Port Blair
285 Ajt Singh - AIR, Kurukshetra
287 K K. Llidco - © RK, Jammu
:38 R. Rasavraju ST AIR, Bangalore
3&2 S, M. Joshi - ‘AR, Parbhani
340 R. K. Bhatt - ~ RK, Jammu
261 Indu Sharma - ‘ DG AR
382 Kardalin Thangkhiew ST AIR, Shillong
223  Sharmila Khatri - AR, Jaipur
284 Sanjay Aggarwal - DT&PES
385 Z.A. Munshi - AIR, Vadodara
568 Leena P. Saby _ - AIR, Kozhikode
97 Janak Raj ' 08C AIR, Patialz
322 D. Murali - AIR, Anantapur
389 Uday Kamat . . DOK, Panaji L /
o
N
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423
424
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427
428
429
430
431
432
433
434
435
436
437
438
439
440
441
442
443
444
445
4486
447
448
449

R R. Erivastava
Kingshuk Sarkar

S. Rama Chandran
M.R. Naik

Hemant Kumar Mishra

Harshit Kumar
Sangm

R Pegu

Anii Verma

B.L. Sahu

R.N. Shirabadgi
R.V. Samant
Ferdinand A. Dkhar
K.J. Shetty
Jayanth Srivastava
<. N. Joshi

Naveen K. Gupta
Mint Obeioi

K. Saiprasad
Sushrna Rajiv

P.V Chitrapavai
Aseem Kr. Kazi

L. Palaya

Suveer Verma

A. Srivastava
Aparjita Sen (Ghosh)
K.G. Muraleedharan
Pillay )
Savio Noronha
Krishna Deo Shukia
R.K. Tikko

M.J.G. Shaikh
Rabbani Kolar

J.M. Pandys
Paramjit Singh

Y. Stinivasulu
Rnajan Gupta
Tapan K. Dutta
Rakesh Dhoundiyat
Y R. Sundas

A.A. Sherwani

S. Stephen

Ragit Sinha
Ferdinand Marak

K B. Trivedi
Cyprianc Lopes
Mchd. Tarig
B.D. Kamble

M.G. Vedamurthy
K. Katiaperumal

D. Rajendran

64

SC
ST

ST

AIR, Patna

AIR, Kolkata
AIR, Coimbatore
Ce3, Cuttack
AlR, Indore

AIR, Allahahad
AlIR Port Biair
AIR, Silchar
AIR, Shimia
AR, Jabalpur
AR, Dharwad
AIR, Kolhapur
AiR, Shillong
CBS, Mumbai
AIR, Guna

AIR, Raijkot

AlIR. Dethi

AIR. Chandigarh
CBS, Hyderabad
AR, Jaipur
DOK, Chennai
AIR, Guwahati
AIR, Baripada
DDK, Ranchi
AlR, Lucknow
AIR, Kolkata

AR TVM

AIR, Panaji

AR, Port Biair

RK, Jammu
AR, Murnbai
AIR, Bijapur
AR, Ahmedabad
AIR, Jalandhar
AIR, Cuddapah
AIR, Delhi

AIR, Guvvahati
AIR, Bhopa!
AR, Kursecng
AIR, Jaipur
AIR, Trichy
AlIR, Patna
AIR, Tura

AIR, Lucknow
OCK, Panaji
RK, Srinagar
AlK, Raichur
AR, Bhadravati
AIR, Pondicherry
AIR, Nagercoil
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Shashi Mohan
Suman Agarwal
Manumantha Rayappa

M. Pauf Rajasekhar
A K. Zaia

Kelsorg Tsomo

A K. Govai

P. Kelita

Gurinderiit Singh
Jyot: K. Prasad
Madan Mohan Mishra
M E. Sawkhnie

M. S. Raghuvansi
Cynthia Rego

S K. Kaul

Lakpa Lama Yonjana
Pramod Kumar

R. R. Kalkaini

Ch. Mahesh

K. V. Bhave

Samir Shukla
Shankar Ram

Rajiv Kumar

Gokui Kochary

C. L. Chaudhary
Satyabrat Singh

N. T. Batta

K. A. Nengroo
Dominic Themas
Amar Deep Singh

R. G. Pandya

A. M. Mohan Kumar
N. Vijayaraghava Reddy

Ajay Kr: Roy

M. K. Sharma

K. Remanan Swami
Dr. D. K. Szraswat

M. A. Ganai

0. P. Lakhara

P. S. Suryanarayana
Bhat

Ramendra Singh

Atar Singn

K. Venkateswara Rao
Veenita Thakur

D. K. Singh

Nutan S. Kadam

A. Vijaybhaskar Reddy
Basudha Banerjee

- N

AIR, Rampur
DG:AIR
AIR, Mangaicre.

AR, Nizamabad
AIR. Ahmedabad
AIR. Kurseong
AIR, S. Madhopur
AIR, Nagaon

AIR, Jalandhar
AIR, Patna

AIR. Gwalior

AIR. Shillong

AR, Faizabad

AIR, Panaji

RK, Jammu
AIR, Gangtok
AIR, Delhi
AIR, Gulbarga

AIR, Vijayawada

AIR, Bhuj

AIR, Raipur
AR, Sasaram
AIR, Bhatinda
AIR, Haflong
AIR, Barmer
AIR, Mathura
AlR, Panaji
RK, Srihagar
ESD, Oelhi
AlIR, Bhatinca
CBS, Ahmedabad
AIR, Mangalore
AIR, Tirupati

AIR. Jamshedpur
AIR, Alwar

AIR, Sagar

AIR, Mathura
AR, Baderwah
AIR, Jodhpur
AIR, Mangalore

AIR, Gwalior
NSD, Delhi
AIR, Visakhapatna
AIR, Purnia
AIR, Varanasi
AIR, Bangalore
AIR, Cuddapah
DG:AIR
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B. K. Rajak

Yogesh Kanwa
ghimsen Deharia
Orakash Crand
Panka) K. Mesiiram
S. U Panwar

_ G-

sC
SC
sC
SC
SC
SC
SC

AIR, Chatarpur
AR, Purnia
AIR, Churu.

~AIR; Chhindwara

National Channel, Delhi
AIR. Raipur
AR, Jaipur
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) & 12:15PM SATTELITE MESSAGE  DT. 25/2/2006

The Transmission Exccutive, Production Assistant and its equated categories who are
promoted as programme Exccutive in All India Radio and Doordarshan purely on Adhoc basis Vie
D.G. AIR order No. 17/2005-S/B dt 25.2.2005 only for onc ycar arc hereby reverted to their
respective Trex. post w.e.f. 24.2.2006. ‘

Adhoc pexlisted on 31.12.2004 vide this Directorate Communication dt 3.8.2005 issued
under file no. 42/2005-S/B will continue as Pex on adhoc basis untill further orders.

Se-

‘9’)/57‘0/
(LALTHANSANGA VARTE)
STATION DIRECTOR.
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_ 1) In contlnuation of this Directorate order no. 14/2006/SIP at 24.2.2006 file No. 4/2/2005 S|
the Trexes, Production Assistants and its equated categories reverted from the post of Pex which effe
from 24-2-2006 shall henceforth hold the current change of Pex without financial cusvluaients In thesar
station they are presently posted.

2) In connection with the vist of U.S Prcsident Mr. George W. Bush, a special composi

programme will be broadcast from All India Radio, Delhi on Thursday 2-3-2006 from 1200 to 1315 h
including the joint press conference US President's address before invited audicace from Purena Qila on
3/06 fram IRShrs. RN S"ppon DLS.7 will be availablo t¢ relay by all Primary Chanael neud wllire liderest
stations,

(LALTHANSANGAVARTE)
STATION DIKECTOR.
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Guwaheli Bencn

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ‘j\
GUWAHATI BENCH AT GUWAHATI E

"O.A. No. 315 of 2006

Sri L. Khobong

.. Applicant.

Union of India & Ors.
-« Respondents.

The written statement filed on behalf

of the Respondents above named.

i

WRITTEN STATEMENT FILED ON BEHALF OF THE RESPONDENT \

Py

MOST RESPECTFULLY SHEWETH:

!

1. That with regards to the statement made in paragraph of

the instant petition the Respondents have no comment .

2. That with regard to the statement made in.paragraphs 2 &

3 of the instant petition the Respondents have no

comment.

-~

J’ﬁc f&s/:;u.(ﬂwb

}ﬁ}rmu%ﬁ

3. That with regard to the statement made in paragraph 4.1,

of the instant petition the Respondents have no comment.

4. That with regard to the statement made in paragraphs 4.2,

4.3, 4.5, 4.6, 4.7, 4.8, and 4.9 of the instant petition

the ‘Respondents beg to state that the applicant and
Respondent No.5 were appointed as TREX in the yéar 1989

is a matter of record hence no comments.
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The applicant has stated that in the Zonal Seniority List
as on 01/01/1995, he was placed senior than the above

private. respondent on  the basis of securing higher rank

in. SSC panel. It is not denied. =~ However, he got
promoted only in the‘Way by virtue of his placement in
lower positions in the seniority list dated 25/07/2005 in
comparison to the Private Respondent Sh Renthlei'whoAgot
promotion in 2002. Subsequently, he has’beenireverféd
w.éef. 25/02/2006. This situation has. arisen because
this Directorate had not received the rank of both the
concerned from tﬁe Zgnal\ Head AIR Station i.e., AIR,
Aizawl. . |

-

After'receiving the representation of Sh L.. Khobung, PEX,
AIﬁ, Aizwal dated 20/09/2006 regarding the fixing of the
seniority‘of Sh L. Khobung over Sh.L. Z. Renthlei it had .
been considered in this Directorate and place above -Sh
Renthlei in the 2™ Draft All India Eligibility List of
TREXs and equated categories issued on 08/01/2007. Now,
in the Final All India Eligibility List of TREXs and

- equated categories as ‘on 01/01/2006 (updated upto
02/04/2007) sh L. Khobung is placed at S. No.371 and Sh

Renthlei is placed on 380 whlch w1ll be shortly made
‘available on AIRNET.

5. That with regards to the.statement made in'paragraph 4.4

. of the instant petition the Respondents have not comment.

6. That with regards to the statement made in paragraph 4.10

of the instant petition the Respondents have no comment.

7. That ‘with regards to the statements made in paragraph

4.11 of the instant petition the Respondents beg to state
that the prémotion made on the eligibility 1list
circulated on 25/07/2005. In this llst the appllcant was
Junlor to Sh Lal Zidinga Rentheli.
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Thaf with regards to the statement made in paragra‘phs‘
4.12 & 4.13 of the instant application the Respondents
beg to state that the statements are made in the above

paragraphs.

That with regards to the statement made in paragraph 4.14
of the instant petition the Respondents beg to state that
the DOP&T had approved of extension of promotion periocd
to those Programme Exeécutive who were already working on
ad-hoc basis as on '31/12/2004. It is also humbly
submitted that the order dated 25/02/2605 in which the
applicant was promoted was purely on ‘ad;-hoc basis and
only for one year and it was also clearly mentionedtthat
ad-hoc promotion will not confer any right or privilege

for regular promotion.

10. That with regards to the statement made in parégraphs

4.15 to 4.19 of the instant petition the Respondents beg

- to state that the applicants have been promoted as

Programme Executive for a périod of one year or till the
regqular incumbents becomes available whichever is
earlier. In ordé} dated 25/02/2005, it was clearly
mentioned that ad-hoc promotion will not confer any right
or privilege to continue or for regular appointment in
the grade. This is more so because there promotions are
by and large against - Direct Recruitment Quota vacancies
and or being buildup as'stopgap arrangement. It was also
clearly mentioned in the said order that the ad-hoc
promotion will be subject to the outcome of any court
proceeding pending in the matter. The applicants;were
promoted purely on ad-hoc basis and cannot claim to
continue as Programme Executive and it was also subjected
to the outcome or any court proceedings. It is submitted

that these facts mentioned in the promotion order dated
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25/02/2005 ._itéelf. The seniority list circulated on
25/07/2005 has been stayed by Hon’ble CAT, Lucknow bench

till the outcome of the case, the applicants cannot claim

‘that their junior have been promoted 1n the - gr.adé of

Programme Executive.

For regular promotions, the administration has constraint
Clause 4(A) (1) (£) of the Recruitment Rules of the PEXs,

has been chailenged by some Production Assis‘tants' and the

matter is presently sub—jftidice before - the Hon’ble High

Court of Rajasthan at Jaipur.
It is humbly‘submitted that the'order dated 01/03/2006 is

not comptiléory one. The applicants may opt to work as

- Programme Executive without financial benefits or prepare :

to Wm:kAas Transmission Executive. In fact, it was on
the request of applicants onlir that they were given -
liberty to look after the"&ork\ .as Programme Executive
without financial benefits. In terms -of the rules the
applicants cannot be continued on’ ad-hoc basis for a

period of one year.

11. That with regards to the statements lﬁade in paragraphs

4.20 to 4.22 in the instant petition the Respondents have
no comment. ' -

-

12. That with regards td the statement made in paragraph

5.1 of the instant application the Respondents beg to
state that the applicant was bromoted on. ad~hoc basis ‘6f‘
the seniority 1list/ eligibility list of TREX dated
2‘5/07/2{005 which has been stalyed. and the matter is sub-.
judice. Oﬁce the seniority list dated 25/07/2005  has
been séay'e,d, the Responde‘nté cannot act upon the same.
Any -ad-hoc promotion, if ' approxfed by DOP&T shall be as

pér 'unqhalleriggd ‘seniority only.

’
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13. That with regards to the statement made in paragraph
5.2 of the instant apblication the Respondents beg to-
state that the order dated 01/03/2006 is not compulsory
one. . The applicants may opt to work as Préaramme
Executive without financial benefits or prepare to work
as Transmission Executive. - In fact, it wag on the
request of applicénts only that there are given liberty
to look after the work as Programme Executive without
financial benefits. In terms of the rules the applicants
cannot be continued on ad-hoc basis for a period of one

year.

14. That with regards to the statement made in paragraphs
5.3 & 5.4 of the instant application the Respondents beg
to state that the ad-~hoc promotion is more so because
JLthese promotions are by and large against Direct
Recruitment Quota vacancies and or being buildup as
stopgap arrangement. It was also'clearly mentioned in
the said order that the ad-hoc promotion will be subject
to the outcome of'any-court proceedings pending in the
matter. The applicants were promoted purely on ad-hoc
basis and cannot claim to continué as Programme Exedtuiﬁe
and it also subject to the outcome of any court
proceedings. It is humbly submitted that these facts
mentioned in the promotion order'dated 25/02/2005 itself. -
The -seniority 1list circulated on 25/07/2005 has been
stayed by Hon’ble CAT, Lucknow bench till the outcome of _
the case, the applicants cannot claim that their junior
have been promoted in the grade of Programme Executive.
For regular promotions, the administration has constraint
Clause 4(A) (1) (f) of the Recruitment Rules of the PEXs,
has been challenged by some Production Assistants and the
matter is presently sub-judice before the Hon’ble High
Court of Rajasthan at Jaipur.
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15. That with regards\to the statement made in paragraph
5.5 of the. instant application the respondents beg to

. state that the seniority circulated on 25/07/2005 has
been stayed by Hon’ble CAT, Lucknow bgnch till the 1
outcome of the case, the applicants cannot claim that
their junipf have. been promoted in the grade of Programme

\

Executive.

16. That with regards to the statement made in paragraphs
5.6 to'5.14.in the instant application the Respondents
’arelalready stated in the above paragraph.of'the instant
written statement. The Respondents further beg to state
that the grounds set forth in the instant application
made by  the applicant are not good grounds and not
tenable in the eye of the law and therefore the instant

applicant is liable to be dismissed.

-

17. That wifh'regards to the statement made in paragraphs
6.7 and 8 to 8.7 of the instant application the

Respondents have no comment.

/

18. That with regards to the statement made in paragraphs
9.1 ‘and 9.2 of the instant applicaﬁion the Respondents
‘\beg to state that the claim of the applicant is illeﬁal
and ill founded and as such the instant appllcatlon is

llable to be dismissed.

'19. That the respondents submit that the instant
applidation has no merit and therefore the instant

" application is liable to be dismissed.
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' VERIFICATION

o&—mﬂﬂi({. sz O&M s/o ,oCaiL e/Qrww\ Mo&ovs ,
aged about .....fi years, R}o Chamdmans . éwme

District KA. and competent officer of the answering

‘ respondents,' do hereby verify that the statement made in

paras (.7o.L8 wwmewe QF€ true to my knowledge

1

and ° those made in paras..
being matters of record are true to my information derived
therefrom which I belleve to be true and the rests are my

humble submlss.lon before this Hon'ble Tribunal.

- | \ st
-And I sign this verification on this 2... day of
August 2007 at Guwahati.

. ' o ' Sl.gnatL\ﬁﬁ%

STYATION DIRECTOR,
ALL INii4 RADIO

GUWAHATI,



